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31.03.2009 	Heard Mr N. Dhar, leahied counsel 

appearing for the Applicdnt, - Mr. 

I 1 	tppicaton )'n ti 
is filed/C. F. fr.4 
dpok1.vde PC,Y 

Dated 
t.fl.fl...fl..fl..S..... 

Dy. Registrar 

2-S.:? 
c9 

Ls' /A 	vc2q;: Ie- c.e..'ve 
4?viQ V " 

2'' 

No. 
A Cc)  

1c't V (-() 
 

Cen42c/ 	1,?S,v- 	pg 

G.Baishya, learned Sr. Standing counsel 

for Govt. of India (to whom a copy of this 

Original Application has already been 

supplied) and Mr B.C.Pathak, learned 

counsel representing BSNL (on whom a 

copy of this Original Application has 

already been served) and perused the 

materials placed on record. 

For the reasons recorded separately1  

this Original Application stands disposed 

of with observation and directions. 

Moan) 
Vice- Chaimaan 

5. 
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CENTRAL ADMINISTRATWE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

O.A. No.56/2009 
MP No.28/2009 

31th&lyof March2009 

Shri Alok Kar & others 

By Advocate Mr. N.Dhar 
Versus 

The UOI & others 
By Mvocates Mr. G.Baishya, Senior G.S.C. 

Mr. B.C.Pathak for BSNL 

Applicants 

Respondents 

CORAM: The Hon'ble Mr. Manoranjan Mohanty, Vice-Chairman 

I. 	Whether reporters of local newspapers may be 
allowed to see the Judgment? 	 )esi14o" 

Whether to be referred to the Reporter or not? 	) e%/Not/ 

Whether their Lordships wish to see the fair 
copy of the Judgment? 	 )e1No" 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

O.A.No. 56/2009 
M.P.No.28/2009 31 8'  dayofMarch 2009 

Present: The Hon'ble Sini Manoranjan Mohanty, Vice-Chairman 

ShriAlokKar, 
Son of late Atul Chandra Kar, 
House No.15 Al, ShankarNagar, 
Adagudam, P0 Guwahati-34, 
District Kamrup, Assam 

Shri Mohon Chandra Modak, 
Son of late Sudarshan Modak, 
Triveni Complex, Flat No.100/D, 
Adabari Tinali, P0 Guwahati-12, 
District Kamrup, Assam 

Shri  
Son of late Debendra Kumar Das, 
House No.15 Al, Shankar Nagar, 
Udayan Compex, Das Colony, 
Post Office Silchar-5, 
District Cachar, Assam 

Shri Maheswar Bhuyan, 
Son of late Bhugi Rain Biwyan, 
Barahalia, P0 Tezpur 
District Sonitpur, Assam. 

Applicanis 
By Advocate Mr. N. Dhar 

Versus 
TheUnionof India, 
represented by the Secretary to the Govt. of India, 
Ministry of Communications, 
New Delhi-i. 

The Under Secretaiy to the Govt. of India. 
Department of Telecommunications, 
Ministry of Communications, 
New Delhi-I. 

Bharat Sanchar Nigam Limite 
represented by the Chainnan-cum-
Managing Director, 
Bharat Sanchar Nigam Limited, 
Bharat Sanchar Bhawan, 
Janpath, New  



2. 

4. 	The Director [HRDJ, 
Bharat Sanchar Nigam Limited, 
Bharat Sanchar Bhawan, Janpath, New Delhi-i 

5 	The Assistant General Manager [DPC], 
Bharat Sanchar Nigam Limited, 
Bharat Sanchar Bhawan.Janpath, New Delhi.! 

6. 	The Chief General Manager, 
Bharat Sanchar Nigam Limited, 
Assam Telecom Circle, Panbazar, 
P0 Guwahati-1, 
District Kamrup, Assam. 	 Respondents 

By Advocates Mr. G. Baishya, Senior C.G.S.C. 
Mr. B.C. Pathak for BSNL 

0.A. No. 56/2009 
MP.No.28t2009 

ORDERIORALI 
31/03/009 

Manoranjan Mohanty. Vice-Chairman:- 

Heard Mr. N.Dhar, learned Counsel appearing for the  Applicants; 
Mr.G.Bashya, learned Senior Standing Counsel for the Govt of India [to whom a 
copy of this Original Application has been supplied] and Mr. B.C. Pathak, learned 

Counsel who has ified a Vakalatnama for BSNL [on whom a copy of this O.A. 
has also been served] and perused the materials placed on record. 
2. 	Applicants, who are claiming to be members of Group-B of Telecom 
Engineering Service, being aggrieved by change of their position in the 
gradatioit/seniority list have represented to their authorities under Annexure-9 
Series all dated 16.02.2009 and immediately thereafter approached the Hon'ble 
Guwahati High Court in W.P.[Ci No.985 of 2009; which was closed on 
09.03.2009 with liberty to them [Applicants] to approach this Tribunal. 
Thereafter [on 25.03.20091 they have approached this Tribunal with the  present 
Original Application filed under Section 19 of the Administrative Tribunals Act, 
1985; wherein they have prayed as under;- 

"[A] To pass an order directing the respondent authorities to 
revise the seniority of the applicants in the cadre post of the 
T.E.S.[Group-B] Officers on the  basis of the year of their 
passing in the qualifying departmental examination held in 
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the year 1985 for appointment/promotion to the said post; 

and/or, 
To pass an order directing the respondent authorities to 

provide for promotion of the applicants to the post of the 

S.T.S.[D.E.] in the department on the basis of the revised 

seniority of the  applicants in the cadre post of the T.E.S. 
[Group-B] Officers and with retrospective effect from the 

date when their juniors were promoted in the post of the 

ST.S.P.E.1 in the department and with all other service 

benefits available to the applicants in accordance with the 

law, and/or, 
Topass such further and other orders asyour 

Lordships may deem fit and proper under the facts and 
circumstances of the case in the interest ofjustice. 

AND 
Pending disposal of the instant application the 

respondent authorities may kindly be directed not to give any 
promotion to the posts of the S.T.S.[D.E.1 Officers in 

pursuance to the letter dated 6.2.2009 [Annexure-7A], since 
modified vide letter dated [Annexure-7B], till the seniority of 
the petitioners in the cadre post of the T.E.S.[Group] Officers 

in the department are revised." 
At the outset it is noted that this Original Application has not been filed in 

proper form prescribed under the Central Mministrative Tribunal [Procedure] 
Rules, 1987. The Applicants, however, have filed a petition [Regd. as 

M.P.No.28/20091 	seeking permission [under Rule 4[5][a] of the 

C.A.T.[Procedure] Rules, 19871 to prosecute this case jointly. 
It is stated by the learned Counsel appearing for the Applicants [a] that 

under the Guidelines dated 27.05.1994 of govt of India, the Applicants, on 
passing in the Departmental Examination, were to be considered for promotion; 
[b] that all the Applicants passed in the Departmental Examination held in the year 
1985; [c]thata seniority list, onthe basis ofthe year of passing inthe 
Departmental Examination, was drawn on 15.11.2004; [d] that by a 
communication dated 30.03.2007, the Govt of India intimated (the authorities of 
BSNL & MTNL] that the effect of the order dated 28.09.2006 of the Hon'ble 
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Supreme Couit of India rendered in IANo.16 in C.A.No.4339 of 1995 would 
only be admissible to those who were parties before the Apex Court; [C] that the 
seniority list was revised on 19.05.2008 and, again, on 21.05.2008; [fI that 
Applicant No.2 submitted a representation on 10.09.2008; [g] that on the basis of 
the revised seniority list, the case of the juniors [who passed in the Depathnental. 
Examinatiot!, only in the year 19881 of the Applicants have been taken up for 
consideration for promotion to S.T.S.[D.E.] cadre/posts vide a communication 
dated 06.02.2009/10.02.2009; [h] that, in the said premises, the Applicants, 
individually, represented to their authorities [in BSNL] on 16.02.2009 and [] that, 

in order to protect their oi interests, the Applicants approached (initially the 
Hon'ble Guwahati High Court] this Tribunal without any waste of time. 

Learned Counsel, appearing for the Applicants, proceeded to point out that 
the names of the present Applicants were placed at Sl.Nos. 14474, 14676, 14695 
& 14738 respectively, in the pre-revised seniority list and that [without revising 
their Si. Nos.] in the revised seniority list; the names of their juniors [whose names 
were placed below the names of the Applicants in the pre-revised seniority list] 
have been placed above the names of the Applicants in the revised gradation list 
and it has been pointedly stated by the learned Counsel appearing for the 
Applicants that even no opportunities were given to the Applicants (to have their 
say in the matter] before changing the position of their juniors [in the revised 
seniority list] to their [Applicants] prejudice and that, thus, there were gross 
violation of the principles of natural justice in drawal of the revised seniority list. 

Since it is the positive case of the Applicants that their positions inthe 
revised gradation list has been changed [to their prejudice] in gross violation of 
the principles of natural justice and that their representations [dated 16.02.2009] 
are still pending with the authorities and since it is also the case of the Applicants 
that the process of giving consideration in the matter of promotion to S.T.S.[D.E.] 
has not yet reached its finality, this matter is hereby remitted to the 
authorities/Respondents, without any waste of time, with direction [to the 
Respondents] [1] to consider the representations dated 16.02.2009 of the 
Applicants and pass orders thereon as expeditiously as possible and pass orders 
under intimation to the Applicants and [21, at the same time, they66ns1der the 
case of the Applicants for promotion to S.T.S.[D.E.] cadre/posts [if it is a fact 
that they have passed the Departmental Examinations during 1985] a C 
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result of the said consideration be kept in sealed cover till disposal of their 
representations by the competent authorities/Respondents. 
7. 	With the above observations and directions this case is disposed of 
S. 	Send copies of this order to the Applicants and the Respondents [along 
with copies of this O.k] and free copies of this order be also, supplied to the 
Counsel for both, parties. 

EManoranjanMohanty] 
Vice-Chaimian 

cm 
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1JWAIIATI iENCH:: GIJWAHATI 

An app!icatmn Under Sectioi 19 of the Cenira! adminis!rtve 
A.4 ifloc 
...tt... IJo.. 

Original Application. No. 	of 2009 

SYNOPSIS 

	

In the instant case the respondent authorities vide order dated 	/ 

	

21.52008 (Aimexure-6) have revised the seniority of the T.ES.(Group-B) 	\. 

Officers on the basis of the year of their passing in the quali1ting 

departmental examination in pursuance of the principles laid down in the 

judgment and order dated 2892006 (Annexure-3) passed by the Hon'ble 

Supreme Court of India and by letter dated6.2.2009 (Annexure-8) called 

for' the A.C.R. of the T.E.S (Group.B) Officers who passed in the 

qualifiing departmental examination during the year 1988 for aipointnient 

of the said cadre post of the TRS (Group-B) Officers for consideration of 

promotion in the higher posts in the department, but without revising the 

seniority and consideringthe case promotion of the applicants working in 

the Cadre post the T.E.S (Group-B) Offlcera in the department on the 

same principles although, the applicants had passed in the departmental 

qualifying examination earlier during the year 1985 for appointment to the  

cadre post of the T.E.S (Group-B) Officers in the department as mentioned 

in the seniority list of the T.E.S .  (Group-B) Officers dated 15.11.2004 

(Annexure-2), which is resulting in denial ofjustice to the applicants. 

iv 
(Sekhar Chakraborty) 

Advocate. 
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A. 

Cuvmtati Sench 
T T"i' fvr, DAIM  

27.5J994. The DLreotor (Stall), Department ofTeomuatj, 

Govt of rodia, promoted the applicants to the cadre posts of 

the T.E.S) (Group-E) officers on their qualifying in the 
departmentj eaInivation in the year 1985 for promotion to 
the said cadre post (Annexure4 Page 15) 

15.11.2004;-The Deputy Director General (Establishment), Department of 

Telecommunjjo05 Govt. of India, published the seniority 

list of the applicants on the basis of the year of their passing 
in the quthfjing departnientaj examination for promotion to 
the said cathe post of the T.E.S (Group-B) Officers V1s--vj 
their initial recruitment year in feeder post in the department 
(Annexure-2, Page 20) 

..1J. 
° 	

The Hon'ble Supreme Court of India passed judgment and 

order in LA. No. 16 in Civil Appeal No. 4339 of 1995 (Union 

of India -Verus- Madr SC and ST Social Welflwe 
Association) was pleased to hold that those who qualified, in 

the departmental examination earlier were entitled to be 

promoted to the higher posts prior to those qualified later 
irrespective the year of their initial recnhitment in the 
department (Annexure- 3, Page 29) 

28.9.2000:.. The  Under Secretary to the Govt. of India, Department of 
Telecommunijo5 issued a letter stating that the benefits 
of the aforesajd judgmenr and order dated 28,9.2006 passed 

by the Hon'ble Supreme court of India would be admissible 
to the applicants who were party in aforesaid appal before 
the Hoa'ble Supreme Court (Annexure- 4, Page 41) 

19.5.2008:- The Under Secretary to the Govt of India, Department of 

Telecommunications revised ieniority of T.E.S.((3roup.B) 
Officers in pursuance of the aibresaid judgment and order 
dated 28.9.2006 passed by the Hon'ble Supreme Court 
although they were not parties in the aforesaid appeal before 

the Hon'bje Supreme Court of India (Annexure- 3, Page 42) 
contd/. page 2 
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Tu'!  ahati Bench 	I 

TU 	

..-----_ 2L5iOQ- The Under Secretsrv - t the  (4rntt nP T.A1 T' - 	 * V.L W1C! 1 Jt!ITIU?U1 01 
Tel ollim L'IlicELtiOns, also revised theseñiority of the 
T.E:&(&oup..B) Officers oti the basis ofthefr qualiiring year 
in the departmental examination ftr piomotiozj to the said 
posts uI âcordance with the principles laid down in the 
aforesaid judgment and order dated 28.9.2006 passed by the  

-: Hon'ble Supreme Cosit (Anne,cure- 6, Page 46) 

1O.9:20O 	The Applicant No. 2 submitted a representatin befqre the 
71 

S 	 Secretar, to the Govt of Indin 

Department, praying, interalja to revise his senority in the 
posts of the T.ES (OVOUp.B) Officers on the basis of the year 
ofs passing in the quuliing -depmImenW examinon in 
accordance with the law, but it was without any resutt till to  
date. (Annexuj-e- 7, Page 48) 

	

62.20O :- The Assistant eneraj Manager (DPC), Bh 	Sanchar  
Nigein Limited, revised the sniority of the TES Service 
(Group.B) Officers on the basis of the year of their passing in 
the qualifying departmental examination who are below the petitioners in the seniority list and passed the departmentaj 

biter on :t'd 't1ia4. 	ii.. 

• . 	cozisderatjon of their promotion to• the posts of the STS 
in pursuance of the judgment and order passed by the 

oflble Supreme COuii(Ajmeuj- .. 8, Page 50) 

162 2009 - The Applicants submitted their representations dated 
162 2009 before the Director (H,R.D), Bharat Sauchar 

— NigamLimited, to revise their seniority in the cadre posts of 
- T ES(Group-B) Officers on the basi of the year of their 

: passing in the qualifying departmental examination for 
promotion to thesaid cadre post, but it was also without any 
result till to date (A.nnexure- 9, Page 56) 

!iar-Chakrehrty) 
Advocate,... . 
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06ina1 Application No. 	of 2009 

 okKar and othe 	 App.Iict 

WSW- 
thuon of India and others 	 Regpondents.  
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TRIBUNAL 

GTJWAflATI BENCH:: GUWARATI 

1. (An application Under Secfiøn 19 of the Cenrai adminisirative 

Thbunai Act 195) 

...Orinal App1ication No. 

I. Pgrticulars ofthe applicants: 1. lwi Alok Kur, 
I 	 . 	Son of late Atul Chandra Kar. 	' 

• 	 . 	 House No 15 Al, ShankarNaar, 

AdaudnnL P.O. Guwahati- 
District Kainrup, Assam. 	•• 

Shri Mohon Chandra Modak. 
Son of late Sudarshan Modal 

Triveni Complex, Flat No, 100/1) 

• 	Adabari Tina1i P.0; Guwhat 
District Karnnip, AssanL 

Shri DebobrataDas, 

	

• 	Son of late Debendra Kumar Das, 

House No. 15 Al, ShankarNagar. 

Udayan Complex. Das Colony, 

Post Office Silchar--- 

• 	 -. 	 . 	 . District Cac.har, Assam. 
Sbri Maheswar Bhuyan, 

Son oflate Bhugi Ram Bhuyan, 

Barahalia, P.O. Tezpur. . — 
• •. 	 . 	•. 	 District Sonitpur. Assam. 

• APPLICATS.. 

2. Particulars of the:-1 Union of India, . 	. 

Respondents 	(Represented by the Secietazy to the Govt. of India 

linis1ry o1ommunications,.New Delhi-i) 
2. The Under Secretary to the Govt. of India, 

• 	Department ofTelecoinñuinicstions, 
Mistry of Communications, New Delhi-I. 

. 44UULU 
r 	 • 	 - 

I 



Centra1A1nrvn8, 	- 

25M4A2009 
cpage3' 

1Cfl 	qjg 
uvahatj Bench - 3.BhaSanchajNjgni Limited, 

(Rresenfed by the Chairmw1.dum.ManjnR 

Dir?ctor%  Bharat SancharNigan1 Limited, 

Bharat Sanchar Bh9wan, Janpath, New Delhi4 

iI Th Thhpfgr tFThfl - 	 S - • as  

Bharat Sanehar Nigarn Limited, 

fihatrat Sanchar Bhawan, Janpath, New De1hi>. 

The Assistant Genei -al Manager (DPC), 

Bharat SancharNiam Limited, 

Bharat Sanchar Bhawan, Janpath, NewDelhi-1. 

The Chief General Manager, 

Bharat Sanchar Nigain Limited, 

Assun Telecom Circle, Panbazar, 

P.O. Guwaha 	ish-ict Kamnip, Assam. 

RESPONDENTS 

31 	Particulars of the order agaiat which this application is made 

This application is made aga nat the order issued vide letter 

6.2.2009 (Annexure-7A) modified by letter dated 10.2.2009 

(Aniexure-7B) issued by the respondent authority calling for the 

AC.R of the T.E..S (Group-B) Officers for consideriig of their 

promotion without revising the seniority and considering 

promotion of the petitioners who are seniors in service in the cadre 

post of the T.E.S (Group-B) Officers in the department as per the 

principles laid down by the Hon'ble Supreme Court of India. 

4. Limitation - 
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25MR  

Twahati Selich 

page4.= 

4. -  'Limitation;- 	 ' 

The applicant declares that the appiicafion is made within 

-theprescribed period of limitation. 	 - 

Jurisdiction:-. 

The apphcant fhrther declares that the cause of action for 

the present application arose within the jurisdiction of this Honble 
• 	' 	 ' 	T1iiunal 'and in view of the order dated 9.3.2009 passed by the 

Hon'ble Gauhati High Court in Writ Petition (C) No 985 of 2009 

.:A1ok.K - and  óthersVersusUnion of India and others) 

0F THE CASE :- 

: Thatthe Director (Staff.11), Department of Telecommunicajjon, 

- ovt of India, vide order dated 275 1994 promoted the applicants to the 

posts of,,  the .Telecommunicaion.Engneerj ag Service (in short TE.S) 

---(Qräup-B) OflIcers on their passing in the qualifying departmental 

.emination in the year 1985 for promotion to the said cadre post from the 

fredeT post of the Junior Telecoimnunicajion Officers m the department 

A copy of the afbresaid order dated 27 5 1994 is amiexed 

-iireto as Annexure-1 of thisapplication 

.. 6.2 That'-- 
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61 That the Deputy Director General (Establiahment), Department of 

TeIeCOnUiIIInCaIiODS, Govt of India, thereafter, vide letter dated 

- 15 11 2004 pubhrhad the seniority list of the TE S (Group-B) OfiicerR on 

the basis of the year of their  passing in the qua1ifing departmental 

.eamiastion for promotion to the said cadre post of the T.E.8 (Ciroup-B) 

OffIcers vis-â-vis their, initial recruitment year in the feeder post of the 

.Jiininr'relecomimmjcation Officers in the deprtment 

Ceflr& AnZO Thbunal 

25 MAR 2009 

ui 	T4ks 
jwahati Bench 

A copy of the aforesaid letter dated 15.11.2004 is annexed 

hereto as Annexure-2 of this application 

That the Hon'ble Supreme Court of India, thereafter, by judgment 

andtder daied28 92006 passed by the in LA No 16 in 0vi1 Appeal 

•?o4 4339 of 1995 (Union of India -Versus- Madras SC and ST Social 

Welfhre Association) was pleased to hold that the principles laid down in 

:,. the Allahabad High Court judgment in Paramand Lal's case holding that 

H -thos who qualified in the departmental examination earlier were entitled 

.to bo promoted to the higher post prior to those qualified later inespectivc 

the year of their initial recruitment in the departmeni and seniority flxe4 

on  that basis cannot be altered has attained finality and accordingly 

subsequent judgment of any other court taking a contrary view will not 

: adversely affect the those in whose case the orders have attained finality 

A copy . of the afbresaid judgment and order dated 
- 	

.28.9.2006 is annexed hereto as Aniexure- 3 of this application. 

6.4.Tha±-- 
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S That the Under. St 	to the Govt of India, Depaiment of 

*/irlo !Hr CIfI In I A7 - L 
	 LL5 WW1j V I's 	I'IWZ RIW% -. 	 I UL F2 IlL 1*35  

atated: that the benefits of the aforesaid Iudment and order dated 

•28.9 2000 passed by the Hon'ble Supreme Court of India in Civil Appeal 

No 4339 of 1995 would be admissible to the applicants who were party in 

aforesaid Civil Appeal No. 4339 of 1995 before the Supreme Couit 

• 	 A copy of the aforesaid letter dated 30.3.2007 is annexed 

Hhereto as Annexure- 4 of this application 

—5- 	That the Under Secretwy to the Govt of India, Depaiient of 

.IcWniunicatiofl8; thereafter, vide order dated 19.5.2008 ràvised the 

seniority of the T E S (&oup.B) Officers in pursuance of the aforesaid 

indment and order dated 289 2006 (Anne'cure-3) passed by the Hon ble 

-.-.-.Suprerne Court of India in LA No 16 in Civil Appeal No 4339 of 1995 

it ispertinent to mention here that the T KS (Group-B) Officers whose 

• ..seniority. were. revised as per the aforesaid order dated 19.5.2008 

-passed by the authority concerned were not parties m the aforesaid 

16 in Civil Appeal No 4339 of 1995 (Union of India -Versus-

Madras SC and ST Social Wellre Association) before the HonbIc 

: Suptme Court of India 

C9PY of the aforesaid order dated 19.5.2008 is annexed 

hereto as Annexure- 5 of this application. 
- 	

-' 6.6 1hat- 

1.. 

/ 
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6 6_ That the Under Secretaiy to the Govt of India Department of 

thAafta 'd rar 	i 	 rato I1ItmJv(4jIvL4 t,flVI 'TWI TI 	FJ WA %441W 	 ( ,v 	iu'v 

the seniority f the T.E.&(ciroup-B) Officers on the basin of their 

.•..quaiifrin year in the departmental examination fbr promotion to the said 

posts' 
 

in accordance with thepnnviples laid down in the afbresaid 

.judgment and order dated..28.9.2006 (4nnexure-3) panned by the lion'ble 

Supreme Court of India in LA. No 16 in Civil Appeal No 4339 of 1995 

(Union of India -Versus- Macfran SC and ST Social Welfare Association) 

..Acopyofthe thresaid order dated 21.5.2008 is annexed 

hereto an Annexure= 6 of thin application. 

• 6.7.. That the  applicant No. 2, thereafter, submitted a representation 

dated 1092008 before the Sect etary to the Govt. of India. 

Telecommunications Department, pralng, interalia, to revise his seniority 

: inthe cadre post of, the ME S (Group-B) Oflicera in the department on the 

: basis ofthe year ofs passing in the qualing depmental examination 

:'forrornotion to the said 'caèè post of TE.S. (Group-B) Oflicers in 

nrsuance to the. aThresaid judgment and, order dated 28.92006 

•(Annexure-3) passed by the. Apex Court but the afbresaid representation 

df'1O.9.20og submuted bythe applicant No. 2 was not renpànded by 

- the respondent authority concerned till to date 

:Acopy of the afbrésaid representation.dated 10.9.2008 is 

annexed hereto as Annexure- 7 of this application. 	- 

6.8 That-- 

'a 
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68 ' That Assistant General Manager (DPC) Bharat Sanehar Nigam 
*L4ited,ihere0er, ',ide letter. dated 62 2009 (since modified by letter ...... 

.-datdi 22009).cafled for the AC R of the T E.S Service (Group-B) 

Ofllers, who passed in the 4uali1ing departmental exanuration inter 

the year 1988 for appointment to the post of the. T.E.S Service 

Officers, on the basis of their revised seniority in the post of the 

Service (&oip-B) Officers for consideration of their promotion to 

T!1uher post of the SI'S (DE.)in terns of the judgment and order dated 

S.2O()(MnexIwe-3)ped bvthe Hon'ble Sunretne Court of India 

ti,ithout revising the seniority and consideth promotion of the 

who bad, passed the qualifying departmental examination earlier 

—dunng the year 1985 as mentioned in the seniority list dated 15 11 20b4 
,(Annexure-2) of T ES Service (Group-B) Officers in the department 

: A copy of theaforesaid letters dated 6.2.2009/IO2.2009 are 

annexed hereto as Annexure- 8 (senes) of this application 

&9 •Thattheapplicant thereafter, also. submitted their rópresentations 

1atd 1622009 before the Director (H,R fl). Bharat Sanchar Nigani 
•Lirred..re.questing.the authority to r 	6jh eir,sentority inthè post of. 

• 	 basis of the year oftheir pássiñg inthé' 

..qualifying;4epartmenj examination: fbr appointment to the pot of the 

ET ES (Group-B) Officers in puruance to the judgment and order dated 

28.92006 '(Aitnexure-3) passed by,  the Apex . Court, but it without any 

--- result till to date which is resulting in denial of iustice to the applicants 

A copyof the atbresaid representations dated 162 2009 are 

arn'ed hereto as Mnexure- (senes) of this petition. 

That 
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6 8.. That the applicants under the aforesaid cwcwiietwices had filed the 

Writ Petition. (C) No. 985 of 2009 in the Hon'We Gauhati High Court 

gaintthe aforesaid oi'ders communicated vide letter dated 6.2.2009 

modified by letter dated 10.2.2009) issued by the respondent 

'ãuthority concerned. However, the Honble Gauhati High Court as per 

ated9.3.2009.passedin aforesaid Writ Petition (C) No. 985 of 2009 

pleased to direct the applicants to ipproah theappropriite forirni for 

.appropriate rehef Hence the present application is bem, filed by the 

--apphcants before this Hotfble Tribunal 

A copy of the aforesaid order dated 9.3.2009 is annexed 

:hereo. as Aunexure- 10 ofthi 

Reliefs2ought for.in the application:- 

11 

•Under the facts and cfrc.umstanceg stated above the 

1aiitspray for the following relif:- 

To pass an order directirg the respondent authorities to 

fr nvie..the seniority of the applicants in tie cathe post of the 

on the basis of the year of their passing 

.iiLthe qua1iiring departmental examination, held in the yea' 1985 

forppointmintJ.promotion tothesaidpostandior,' 

'NI 

IV I/ 



I] 

T-u! Ta 

• I 	 1. B) 	To pass an Qrder directin the respondent authorities to 

provide for. promotion of the appiicats to the post of the S.T 

in the AppailTent on the basis of the revised seniority of the 

1:kants in the cadre postof the T.E.S. (Group-B) Officers and 

• 	 . 	 with retrospective ef1ct from the date when their juniors were 

.prornotéd to the post of. the S.T.S (D.E.) in the department and with 

• 	 - 	all - thar service benefits available to the applicants in accordance 

with..thelaw,.anf4r3  

TC) .T To pass such further and other orders as your Lordships 

may deem fit and proper uider the facts and circumstances of the 

the interest ofjustice. . 

1
7 
 Pending disposal sf the instant application the respondent 

I 

- 	authorities may kindly be directed not to gave any promotion to the 

::posts of.the S.TS.(D.E.) Officers in pursuance to the letter dated 

6 22009 (Annexure-7A), since modified vide Letter dated 

(Annexure77B). tell the sethority of the petitioners in the cadre post 

: -ofthe T E S (Group) Officers in the department are revised. 



l
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8 . The above relith are prayed on the following ounds 

GROUNDS 

For that in the instant case the seniority list dated 15.11-2004 

(Aniexure..2) of the T.E.S.(Group-B) Ofilcers with the petitioner No. 1 at 

T Serial No 232 (Seniority No. 14474), the petitioner No. 2 aV Serial 

No.:434 (Seniority No. 14676); the petitioner No. 3 at Serial No. 453 

• (Seniority No. 14695) and the Petitioner No. 4 at Serial No, 496 

(Seniority No 14738) was prepared on the basis of the year of their 

- passint in the quahfnng departmental examination for appointment! 

,prothotion to the post of the T.E.S. (Group-B) Officers vis-a-vis the year 

of their initial recnntment year in the feeder post of the Junior 

T?lecommunication Officerg in the dopmtment 

B) 	For that the letter dated 303 2004 (Annexure-4) issued by the 

authority concerned stating that the benefits of the judgment and order 

dated 289 2006 (Annexure-3) for would be admissible toihe persons who 

were- ,PartV in the case before the Hon'ble Supreme Court of India and on 

-, the other hand revising the semority, of the T E S (Group-B) officers only 

- on the basis of the year of passing in the qualifying departmental 

examination as per order dated 195 2008 (Annexure-5), order dated 

21 5 2008 (Annexure-6), letter ,  622009 (Annexure-7A) and letter dated 

10 2-2009 (Annexure-Th) passed by the authority concerned, in pursuance 

- of the aforesaid judgment and order dated 289 2006 (Annexure-3) passed 

by the Hon!ble.Supreme Court-of India, areconiradictory In nature. 
.4- 	•-- 	 -. 	 . , ,- 	 - 	

• 

.1C) For- 
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C) 	Foi that the letter dated 62 2009 (Annexure.70) since 

modified by letter dated 10 22009 (Anneure-7A), calling for the AC R 

--o•t& offic 	iRtIeniOI4ty lis(dated 1511.2004 (Annexure-Z) of the 

/ ..TE.S (Group-B) Officers, at Serial No 1040 (Seniority No 15282), 

Senal No 1066 (Seniority No 15308), Senal No 2019 

'io. No.. 16261), Serial No. 3004 (Seniority No. 17246) for 

-consideratioa ofheir promotion to the higher post who passed later on 

duziiLg the. yeai. 1988 . lathe: qualifiing departmental examination for 

: appointment to the post of the T ES (Group-B) officers, and on the other 

hand declining to revise the seniority of the applicants for consideration of 

their promotion to the higher post who had passed earlier during the year 

: 1985 in the quahljnng departmental examination for appointment to the 

post of the T ES (Group-B) officers, are unsustainible an law.  

- 9 ,.. Details of the remedy exhausted – 

• 	. 	.' 	The remedy exhausted in the case has been detailed above 

and there is no other remedy left other the instant application 

. 'before this Hon'ble Tribunal. 

- 	 e 

- 10 	Matter not pending in any other court/tribunal - 

Theapplicants declare that the matter is not pending in any 

other court or thbunal at present 

:1-1. Details — 

a / 

S 
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vRiFiCATmN 

I Shri Mohan Chandra Modak son of late Sñdarshan Madak. 
• 	

resident of Thveni Comples, Fiat No. U)0iD Adabi Tini, 

GtiwhatI12 district I(anu'up, 4ssani I am the Applicant No. 2 in the 

above case and as such. I am acquainted with the fcts and circumstances 

- of the case I was authorized by the other applicants in this case to verify 

- the statements made in the above applicatioii. J do hereby verii that 

statement3madempaagrapbs1,2,,3 1 45,61,6264 65 ! 66,6768, 

and 69 of the above application are 11 ife to my knowledge and those made 

in paragraphs 6.3 and 6.10 are true to my information based on records 

:1lich1 also believe to be true andi he not suppressed any material facts 

ofthecase 

VfA  
And I sign this verification thisi day of March, 2009 in Guwahati 

/ 

t4CQ 

Signature 

I 

I 



	

. 	 . 	 . 	 - 	 . 	 - 	 :' • 	 .. 	 . 	 .. 	 -

On 

1 	

. 	 p 
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~uwahati Bench  

T  
' 	 t3cvrrtment o f  India. • . 

Ministry of Ccuniccr 	\ 	 . . parrnnt of 	 • 	 L 
. 	

, . 	. 

	

—et.; Delhi dated theAI Ma>', 	94. 

ORDER 

ubjec: Promotion and oostin of Junior Telecom Offcer 	o TE3 
Group B .  

N. Member - Teleconimunications Commission, is Dleasd to appoint 
j[lecom. Officers as per the list enclosed .to:. 

TcitmunicaTs Engineering 	B from 
24 

	

	the date they take ovhe charce 	I9st a n d untill further 
orders and to post them iri the Circles/Distrjcts/Unjt.s etc as 

I indicated against their names. 
Bak- 

: flf 	2. 	The heads of Circle concerned shall deid s the 	taton of 
post 	of officers allctad to him ii thin 20 days frcm the dat 
of receipt of this order. fI1 the officers concernri sh1) hc 
rqui r.d 	o j oin the rup asslcjn merits J4i th ir: 40 d a rr, ('r. 	i. 

; of 15tUe cif oostinç oder 	fztlino wh,ch hc c ,'dtss •t 
in. respect cf such officers shall be caocerle 
fur' hr r nat ice .  

Tn cse any 	 case is pnthro aainh 
0 th ofica mnioned in th 	or vshere :n r'cc'r. of 

	

11any 	of these officiaj 	any tur.ishsent like 	soppnr 	of 

	

,L 	ir1c:remnt/romoon etc is current the fact 	tic 	rrtU to this office imrnediatly ana1ie tarcrned oficr snoud ;ot be 
ii1 '4proI!'oted 5 or relieved for posting without specific orders from 

'this office. 

The 	Heads of Circle cncerned shall ensure that no leave 
' 4• iS gran 	 o ted to any ne of the officials promoted till they join 

riaJ statio? of postiflg/c1rjce/jtjt5 	Rel,f or th e  
\'Ofllcers sti1 also nctbe withheld on the grounds thM; th e  officials hs ubmt  -ced a representat - for chagv of DO.flCj fl ' 

Th 	of t.'cle concVrned sa1l 	furri 4j 	conslLate 	list of off.crs 	iitno thir 

	

I J, 	rel 	e/jojnjcv, art date af tssue.of osting orcr 	inEdialLy 
,on e<oiry of period mentioned i oar. 2 	ove. Ct-ire rcport 

	

4 1 	 not be ertord to this 	S  

P rofc~ rma promotion orders f follcwnc officers who are 
o 	of cadre will be isued eartv and pcttnrj rin • l: çver on he.r rp trtji •t 	Dprtmert. 

j 	• 	 •30/ 
( 2 

• 

• 	 - 	
S 

V - ''-' 
- s -.•- 	 - 	 - • 	

S4 	
- 	 5 	 - 	 - 

5-, 
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No. 2-42194-STG.11 
GOVERNMENT OF INDIA 

Ministry of Communiacations, 
Department of TeIecOmmunications 

- 	 r 

ANNEXTIRE 4 1 
New Delhi, dated the 27'  May,  199 

/ 

ORDER 

Subject:- Promotion and posting of Junior Telecom Officers to TE8 Group-B. 

Member Telecommunication Commission is pleased to appoint iThe Junioi 

Telecom. Officers as per the list enclosed to TeleQommunications Engineering Services, 

Group B from the date hey take over the charge of the post and until further orders and 

to post them in the Circles/ Districts! Units etc. as indicated against heir names. 

The heads of the Circle concerned shall decide the station of posting of officers 

allotted to him within 20 days from the date of receipts of this order. All the officers 

concerned shall be required to join the new assignments within 40 days from the date of 

issue of posting orders failing which the orders of promotion in respect of such officers 

shall be cancelled without any further notice. 

In case any disciplinary/ vigilance case is pending against any of the officers, 

mentioned in the list or where in respect of these officials any punishment like 

stoppage of increment/ promotion etc. is current, the fact should be reported to this 

office immediately and the concerned officer should not be promoted or relieved for 

posting without specified orders from this office. 

The Heads of Circle concerned shall ensure that no leave is granted to any one 

of the officials promoted till they join, their new station of posting/ circle! district. Relief 

of the officers shall also not be withheld on the grounds that the officials has submitted 
a representation for change of posting. 

The heads ofcircle concerned shall flirnishe consolidated list of officers 

indicating their date of release/ joining and date of issue of, promotion orders 

immediately on expiry of penod mentioned in para 2 above. Charge'reports need not be 
endorsed to this office. 

Proforma promotion orders of following officers who are out .of cadre will be 

issued separately and posting orders will be given on their repatriation to parent 
Department. 	 . 	 . 	. 

Contd./- page 2- 

4 
	 - 	 :, 
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S. No. 	El. No. 	 Name 	 Unit 

12463 	SUNDARARAJMAN P.S. 	 MTD. 

12552.0 	GIJNASEKARAN V. 	 MTD.: 

16599.0 	P. 	EERABHADRAM 	 AP. 

6. 	The seniority of the officials promoted in this order shall be determined in 

accordance with the Rules in force and will be issued separately. 

- 	 (Sd.!- V.K. Mahandra) 

Director (Staff II) 

Copy to:- 

All Chief General Managers Telephones of Circles! Metro Telephone Circle! 

Maintenance Circle! TTC, Jabalpur/ Telecom. Stores, Call NETF/ QA! MTNL, 
Delhi and Bombar/ Railway Electrifications/ DNW. 

All Chief Account Officers of Circles! Districts/ units concerned. 

Pay and Accounts Officers (HQ), DOT, New Delhi. 

Sr. OA to. Advisor, (HRD). 

Pay Bill Section, DOT. 
DDB ( 	)! Dio (ST.I)i (ST.II)! ADG(SGT) 
SO (STG. I) NCG Section! ALL Assistants in STG. II Section. 
Guard File! Order Bundle. 
General Secretary, iTO Association. 

General Secretary, TSEA. 

Sd.!- Vincent Barla. 
Section Officer. (STG. II) 

10 

H 

Contd.!- page 3- 
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* 	• 2• 

Un it 1 

Name 
. MTD 

:252.O 	
tITD 

0 	
- 

	

,. 	 .) 
TV  

th 
2 	cr1o.. 4-j .f th e  ccia1S promoted 	n 

d 	errnlfld in rCC with the 
1l 	

Ru1e 	rt 

(V.I(..Mhefldra) * 
DirectOrCSt.af 

C 	 . 	 . 	. 	. 
G.r.iral 	naçjcrS Telephones of 	Circl/ik. 

c" C t r 	Ia 	e1n: Ciclec/Pr0J2C 	rcles/ ' UCiv J 
?.D rjr ./11C,3 	lpu'TeieCOfl' Stor'es 	Ca1/NETF/1M 

i• 	y /I-)aY E1Ct 4-tfiCat'" 
' 

cccit C1ffic'S 01 	Clrrles1Str1Cts1*5' • 	• 

c'?• 	 - 	 . 	

i 	 - 

DOT Now 3Delhi. 

Sc. CP to ivior(PRD). 
 

	

••_ . 	. 

P' 	11S ecbcrI) DOT 
,, 	

.. 	•. • t. 	
• 	

. 

I)1S1 	I)/ADG(SGT) % 

. 	. 	

• 

- 	 . (hil 	L)1G 2cticri-1 AcsitafltS in STG II Section 

Iie/'3':1Z.I 	rce 

r 	 tu 	JT 	oaiOfl. 

	

8 	• 	•• 

- 	 C i 	1t'i1 TES A .  • 	.. 

(Vlnc'2flt Barl'a) •1 
Section Dffice(ST6.LIi' 

• •;t.',h'. 

• 	 . 

- 	 - 	. 	 •?S 	, _f 

\ 	
I 	 . 	 .-.............- 
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: 	3T NAME OF THE OFFICER 

 

iOV 	V 

V 	 :H 
%,jM 

 cV9 
1731 	..K .U0B(\CKE< 

1 72 RA3EDRA p(.\SD 
1733 aLMUKU;D curA V 

204 	1754 	4LF1 	4tJ N'R. B 
MALADEV Tt 

i753 	KjISHNMO0RTHY .3O3 TN 
06 j753 	f> 	VMY Ap r.:iiMO 

'O7 1731 C. 	PP4 	O S 
O8 .  1753B 	LOK K.R 	-" 

309 175,49 KJBBIH C 	MM 
V310 17540 VENULOPLAN .T.P 1TD T D 

tt 	1541 SUNDRM'JRT PE 
3i2 17542 	VNSH KL'MR Th MS 
13 j543 P VIJAL.SNI TN -is CEMM 

3141i744 S.VARDAR' r.NL,NT 
315 0545 SURE5W,04AND EHRMA 
316 17544 FRtCIB DEVAIRKP.D PS ,MS 

i7547 KT( 
31817548ABDUL MJD KH 

19 17549 K. VI3AYCH!NDR KTK K 
-320 1750 GNtAPATHY..2HT mo 

321 	17551. HAVEENN.E.K V  

Al 
' 	32217552 ACHHE LAL SiNH V 

323 1755 	T. 	PR(3A SSTY V - 

324 17534 MLHxLr 	iMA 	A 
TN  

3E5 	17555 M.OUPI<(3 
V 

V  324 17556 3.L.BORKHDR U? 
V 327 17557 B.D. YD\V Th 	Ms 

328 17558 G. K' 	iJTY 
329 	17559 8. 	J;rr 	0 V 

tc 	VV 

330 17560 SPINTHAN 	
V  

V KTrC 
331 	1 761 	.V.SRKANTA M7L 	Y 	/ 	PIL BY 
338 17E2 S D JOSKI.' 

V 	 333 

 

'(K 
334, 1764 M.RVBUREHVV' 

V 	 V 
f.V>tc i'S 	rPh3 

335 17565 KK K  
'17564 B PLXAH 	

•, 	V 
V  

' 337 17587 	SMPILLI V  5'3 3MS 
38 17568 K.c3YYAFSI V 	•V V AP 
339 17569,P B V R KRISHWAVTAM C 	'iM.M'3  

V 	.340 	17570 T.MSINIV?N 	V 
17571 MAHIRA3'J- LAKSkAN 	AU(EX 9)• A 	

V  
AP AP 

C8MMIS 341'. ;V 
V 

V 	342 17572 K.SUERMAI 
33 17373 D B KAFALE 	 V V• 	V 	

"N IN B " 	MTNL BY 
V AP PP  

AS 344 17574 K: PFD( V 
m fl'3 TN 

:345 	1757VR.UM K'( 
346 1776 
347 17577 B.B.NULV.A Th r 
348 17578 K. 	4NGNA R4 

V 
1NL1ND 

349 17579 YAHVI 	S1H V 
- 

T N 
350 17580 S. 	PNDIYA 	VV 	

,\ 
V  

- —.------ 

Al 
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) 	 I  

451 17631 N.SANKAR 	
TN 	TN

UP 
.452 1792 V.RA3EDR 	. 	

TN 	TN - 

i'7S3 FAM KUMA 	
UP 	UP 

44 734 R.RAtCHANDR 	
TN 	' CGMS 53 

455 17&S 	0BIMDA CHADRA 	( 	 CTD 	CTD . . CP 

2AR SI6H 	
PB 	PB. . 	PB 

t)687 A.BANAR 	
TN 	L,MS 

r.j
S 176 .ONMR NATH 	

UP 	 . 

459 1'7!89 BHA3K 	ASU 	
CTP 	CTD' 	CTfl 

460 i7&0 SARA Ch.V.R 	
P 	

C6MP 

461 17691 s.MA30THR 	
TN 	CGMM,M9 

4/2 i76;2 1•AKI6 	
IN 	TN 	TN 

463 	693 G.R.PATIL 	
KTt( 	. KTh 	KT IK  

N 	TN 
464 1'7694 R. o;RIRA3 	

. 	 .T 	TN 

465 17695 RIPEN 1<U1AR SEN SHARr1A 	
. CTD 	CTD 	CT!) 

466 17696 PMAN 	
BR 	S R 	BR 

467 17697 A.VJAArI 	
1(TK 	KT- 
R 

465 176B LAXMAN BALANI 	
' 

469 17699 .N. rK 	
MH 

700 N.SE AP  
470 17 	 AP 

AHMAD 	
UP 	

UP 

471 17701 S. V1KATRANI 	 I  
472 17702 M. RSHJRAIAH 	

AP 	. AP  

473 17'703 SHEETAL PRAAD GUPTA 	
UP : 	CGMM,ND CSM 

CTD 	CTD 

474 17704 NANDA KR BANDYOPADHY 	
CTD ,.  

-7s 17705 Ab1-iIM SARM4 	
NE 	CMM,CL C6 

	

476 17706 R.VARAD4 	
. TN 	•.. CGMM,MS cGhl  

	

477 17707 SANYAR IJOpADHYAY 	
, 	CTD'• ,. CTD. 	C1D. 

475 1770 ANUPAM KUL 	
CGMM,ND CGM 

79 17709 SIB NARAVAN PAL 	
CTD 	CTD , 	CID 

48') 17710 R.N.GAUR 	
rUP 	UP 

481 17711 .PARANASIV 	 . 	
- TN 	CGMM,MB CG 

452 17712 ASH0( KUMAR SHARMA 	
UP 	UP 	. 

413 17712 LAXMAN DAB AGARWAL 	
UP 	UP 	UP 

	

17714 PRITA SINGH 	 M 
PB 	'CGP,ND CG 

485 1 /715 SAD 	' 	CHETTIVAR P.0 	KR 	CGMtI,S CB 

46 17716 S.A. WAHAB 	
. AP 	AR : 

487 .17717 BS. KUSHAHA 	
MR 	\ MP 

488 17'/lB ASHIT KUMAR GOSH 	
CTD 	CTD 	CT 

489 17719 AGDISH SINGH 	
HP. ' 	. HP 
UP 	UP 	UF 

490 17720 

	

	 M,N) C AHENDRA SINGH 
41 17721. IAPASH CHANDRA BOSH 	

UP 	CGM  
MH 

492 l7722D.R.KAD1 
 

MH 	MH 
493 17723 V.O.JOSHI  
494.17724 APURBA BANERJEE 	

CTD .' 	CTD 	C. 

	

7725 R APPADOI 	
MTNL BY MTNL BY ti 

r  
496 17726 RAMESH KUMAR TIWARIJ 	

UP 	UP 	U 

i"7 	3'_IMBK 	 , AS 	 A 

' t 498 17725 .c4. AXENA 	
MP 	'. 	CGMP,DY C 

	

k99 17721 KANHAIYA LAL SRIVASI4VA 	UP 	UP 	. 

• 	00 17730 sTH 	P. DRAN.M 	 'KS 	-  'COiM, 	C 

-4 

• 	: 	 • 	.- 	 -•. 	 . 
- 	. •,-.-. 	........ 	 - ..'•_•. 
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I 
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ST NAME 01: ThE OFF XER 
NO 	6/SHRI 
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c* 

ST NME OF THE OFFICEcZ  
NO 	S/SHRI 

***** 

C. 
UNII 
***-**** **4•- 

cit 

25 	
L 

B Zen c 

I. • .) + •f .I. It * 'st. 

-L' 
**. 

OE1P 

CCM;v ;y 

• lAy 
KTk 
C.fll'dl EY 

C. .7 
S 

NE 

MTNL. BY 
TI( 

E E 

J 
, 

R 

T N 

MS 

,NO 

Tf 

• 

cr.1r' 

U 
UP 

'- 

NH 
C•.!1F: 

_.1 
(27MM, FY 

IP 
"p 
( 

F:J 

1 .1 

P 

y 
K — K 
FE; 
TN 

p 
C:1ri. M: 

 •.t I 
K I ( 

T N 
Up 
C'JMM MS 
'1 

ND 
::) A 
(: "ii 

• 
CTD 

TNI 

LIE1  

C't, 1'15 
AS 
hr 

1 

TN 
u 
1'H 

PS 
2M1,DY 
CiMB'( 

RJ 
up 

.3 
NE. 

.AP 
tIINL E( 

OB

t,•-- , 
-- I 

U 
MH 

KR 

? 3 

T 1 
Up 
TN 

K 

C: TO 
T'J 
I'F' 

TN 
I N 

P 

17731 MHAA NJIML'flDIN 
17732 MUNNA LAL 

-f 	1773 V.E.8(ZND 
9 504 177734 Mpr:AGALATHl 

17735 FF:A?A'H CH. SUF. 
O6 17736 DINESH KUMAR KEI4DA 

i 07 17737 V. RAMANATHp IYER 
38 17739 R.R.T1KANDçR 

.4509 17739 C.L. RATHQE 
fsio 17740:A. SING.IAH 

• 	11 17741 RAM. VHL 	-• 
2 1774 	Df FIAP!-er iT  
13 17743 Mw. 	JLL 

514 17744 KANHAIYA RPM 
515 17745.K.A. EkATi 

.5i6 17746 MONORANJN PAUL 
517 17747 RAJ CHiNI 	HA 
519 17748 T. RAGhURAM 1EDDY 
:19 17749 BAE'URAQ JARPtYAN TORASKAIR  
20 17730K.V.Af9HI 
51 17751 TARLflc';nN SiNG Jt 

522 177 	FH(N 
523 177E3 SAYUDUAL Z.PF'X KH:N 
524 17754 G.r!3C)5I 

r25 17753 P.VS.QRDDy 
26 17756 GEcr..p 

V p527 17757 FMHtNDRPNG 
528 17758 G. 	R40 4 

	

	17759 R.K. CHOUftSTA 
'30 .17760 A.9. RAH.rC. 

17761 R F'N(LM 
1772 MOLOY D3 3tJPT; 

53 177• R.KL1 
-51 4 177 	EHr :JRASAD SINtH L 	35 1 •", 	: 	S ' NMJ'3At';;.r I 
736 	FATIL 
537 1' 	L. GcDHWAL 

JJ YADAV 
539 i• 	ELcI'A -'-AN NfIR.A,K j40 17"1c.i AMiR KR MONDP.L 
541 1777i ELNTA KLJM 	FOY 

;_• 542 17772 S.AEKANTHALXNStI 
43 17773 SATISH CHAND RAI 

14 	
44 1i774 RM CHANDRA FRASAD S ING'- 

. 45 17775 JAI NARAYAN SINH 
46 11776 P.SUBBURJ 

.47 17777 S. GOPLASU4MIM 
: 	17778 MAHESW 	HUYN r 	'+ 17779 JA1 PRAKASH 

550 17780 GOVIND SINL-{ E:IST i 

' I,. 	• 	-' 
1- 	t 

- 	. 	-..-..•-- :-• 	 I 
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Miustry or Communications & 1rifornvtion Technology 
Department of Telecommunications 

	

I 	 421, Sanchai' i3hav.n, 

	

F 	
20-Ashoka Road, 

F 	
New Delhi-hO 001. 

Dated the 1o\'e12h2cb04. 

To  

CMD, BSNL, New DeU. 
2. 	CMDI  MTNL, New Delhi. 

Subject Circulation of seniority list of TES Group 'W officers.  

Sir, 

I am directed to sirtd herewith the following seniority lists of TES Group 'B officers 

for circulation among aU concerned :- 

(1) 	Revised Seniority List No. 3 

Xii)
Revised Seniority List No.4 

 Revised Seniority List Nd. 5 
Seniority List No. 6 
Provisional Seniority List No. 7 

2. 	All the objeciioris!errorS/OmiSSiOflS e(c. received against provisional seniority 
list No. 7 may be forwarded to DoT, latest by 11.2004  after vc-rii\'ilIg tb service 

:.articulars ol the concerred officers. 

This seniority lists are issued subject' to final outcome ofCMP No. 35256/2001 in OP 
No, 21656/2001 an j CMP No. 60734/2001 in OP No. 37134/2001 pending before Hon'ble 
High Court of }(erala at Ernakulam. 

\'ours faithfully, 

tSztish Tondan' 
DDG (Estt.) 

EIVI As ztv 	
. 	 d30.i 

be 	
c'6l I c No. 2 

Copy to : CGM, I3SNL, Karnataka Circle, Bangalore. The enclosed seniority lists mei1ioiicd 

above may be filed before the Hon'ble CAT, Bangalore Bench in compliance of 
their order dated 21.07.2003 in OA Nos 1031/2001 & 849/2002. 

2- 
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1NO HAM 	
UOB 	OLFEXM RFCYR REM 

j423 lb008G JA ARM 	
07/02/45 12 65 	79 

j14424 17491 S. N GOOR N 

: 	$? :b4 14426 17493 K. KRSNNAN U 	
DC 	02101/46 12 85 	79 

14425 

l85 14427 17494 L CHANDRA?OHAN 	
DC 	05/12/51 12 05 	79 

4 	f 185 14428 33562 KNAGAAN 	
OC 	09/19/47 12 6/ 79 

187 14429 17496 M. A. JOY 	
OC 	05/07/52 12 /85 	79 

	

188 14430 17497 SASWATY GUHAN 
	 OC 	04/03/52 1V 85 

j

,189 14431 17498 RANJITKUMARPAL DC 11104/45 )2 85 79 

/ 190 14432 17499 S. RAJU DC 
09/04/55/12 85 79 

191 14433 17500 XMCHANDTtW OC Oi/01J 12 85 79 

J 192 14434 17501 K. 
P OC 04/10/48 12 85 79 

193 14435 17502 SANTANU GHOSH OC 03/06/58 12 85 79 

194 1436 17503 GIROHARI L 	
OC 	0V18/55 12 85 	79 

195 14437 17504 T. SAMBAMURTHY 	
OC 	01/15/53 12 85 	79 

196 14438 i75O5.SWT KR. NAG 	
DC 	03/27/55 12 05 	79 

197 14439 17506 K. THANGAVEL 	
DC 	06/01/47 12 85 	79 

198 14440 15010 ft OHANABAL 	
SC 	07/09/53 12 85 	79 

190' 14441 	17507 A. 
VEMBU 	 OC 	i0126/53 12 65 	79 

200 14442 15011 S. B. SHOPU\R 	
Sc 	11/20/54 12 	85 	79 

	

201 14443 I7608 P.H.PRASADAMO 	
OC 	06/15149 12 85 	79 

202 14444 17509 PURSHOTAM KUMAR 	
DC 	10/07/55 12 05 	70 

203 14445 17510 D.JAMESXAVIEBtC 	
OC 	06/24/58 12 85 	70 

204 14446 17511 P.SURYAAAO 	
OC 	0710151 12 85 	79 

205 14447 15012 AKHILFOUZDAR 	
SC 	06/01/57 12 85 	79 

OC 	06/01/53 12 85 	79 

207 14449 17513 GOPALE. 	
DC 	04/07/53 12 65 	79 

208 14450 	514 SUBASH CHANDRA 	
DC 	06/20146 12 85 	79 

209 14451 	17515 S. USHA 	
OC 	05/16/56 12 85 	79 17 

i0 14452 17516 B. CHANORI 	
OC 	05/15/50 12 85 	79 

211 14453 17517 P. A. ARSEKAR 	; 	OC 	04/17/50 12 85 	79 

	

212 14454 17518 KAVATHI SUBRAMANIAN 	
DC 	11/27/56 12 85 	79 

213 14455 17519 ThINAGAAN A. 	
OC 	03/07/56 12 05 	79 

	

214 14456 17620 S.SUBBARAMAN 	
DC 	05/05/45 12 85 	79 

215 14457 17521 V. V. L. RAMESHBABU 	
OC 	06/09/57 12 05 	79 

	

216 14458 1722 U.V.GOPAL° 	
OC 	04)20/52 12 85 	79 

DC 	06/04/60 12 65 	79 

OC 	01/ 217 14459 17523 A. SARADA 
218 14460 17524 AHINDRAKC 0RTY 	

18/49 12 65 	79 

219 14461 	17525 RANA B. V. 	
. 	OC 	07/30/58 12 85 	79 

220 14462 17526 SYED MASEEUDD(N 	
DC 	06/01/55 12 85 	79 

221 14463 17527 N. VENKATESVLU 	
OC 	01/01/52 12 85 	79 

	

222 14464 15013 G. RAMACHAND 	
SC 	09/05/54 12 85 	79 

	

223 14465 17528 A. S. L PRASAD 	
DC 	01/01/47 12 85 	79 

	

224 14466 17530 B. RAJENDRAN 	
. 	OC 	06/01/58 12 85 	79 

225 14467 17531 K. K. ABOOBACKER 	
DC 	08127/52 12 85 	79 

226 14468 17532 BMENDAAPRASAP 	
OC 	00/28/53 12 85 	79 

227 14469 17533 CALMUKUND GUPTA 	
OC 	12101/59 12 85 	79 

D C 	05/30/47 12 85 	79 
228 14470 17534 BAA1SHNAN NAIR B.  
229 14471 17535 KRLSHNAMOORTHYSA!ADEV 	OC 	06/16/54 12 65 	79 

	

230 14472 17536 P. AASAMY 	
CC 	08/20140 12 85 	•/9 

	

231 14473 I7537C.APPAflO 	
DC 	01/01/53 12 	85 	79 

	

14474 17538QR 	
02/01/59 12 

23 14475 	A. SU0IAH 	
. 	 OC 	G/i5/56 12 	85 	7 

	

232 

234 14476 17540 VENUKGOP' 	T. P. 	 00 	03/20/50 12 85 	79 

235 	77 17541 SUNDAR1UflTH'. 	
CC 	02115/56 12 85 	79 

236 14478 17543 P. VIJAYAUKSHIM 	
00 	05/18/55 12 85 	79 

237 14479. 17544 S. VARADARMAN 	
DC 	12/16/46 12 85 	79 

238 14480 

	

	
MA 	OC 	10/06/56 12 85 	79 

17545 SURESH CHAND SHAR 
239 14481 17546 FRANCIS DEVA1RA KAM 0. 	DC 	02/1 5/51 12 85 	79 

240 14402 15014 JEYAKUMABB. 	
SC 	06/01/50 12 85 	79 
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QLFEXM IECYI1 1 

!i •1 

'Ill 	LJ SANO 	1NU NPt - 	 (J  

421 14663 17716 SA AHAB 
422 14664 	17717 B. 	

0 

423 14665 17718 AS 	
a 

424 14666 17719 JAGDISH SINGH 	 CC 	0  

425 14667 17720 MAHENDRASINGII 	 CC 	0  

426 	14668 	15041 T JANARDHANA RAO 	 sc 	u 

427 	14669 	15042 SUNIL KUMAR B1SWAS 	Sc 	0 

428 	14670 	17721 TAPASH CHANDRA BOSE 	OC 	C 

429 	14671 	17722 D. A. KADAM 	 Cc 

430 	14672 	17723 V. G. JOSHI 	 OC 	C 

431 	14673 	17724 APURBABANERJEE 	 CC 

432 	14674 	17725 A. APPADORAI 	 CC 

433 	14675 	17726 F1AMESH KtJMAR TIWAFU 	 CC 

434 	14676 	17727 MOHAN CH. MODAK 	14 i,4 

7q 435 	14677 	15043 	. PANOIYAN 	 Sc 

' 	436 	14678 	17728 D.N.SAXENA 	 CC 

437 	14679 	17729 KANHAIVA LAL SRIVASTAVA 	OC 

438 	14680 	17730 SATHI SURENDRAN M. 	 Cc 

439 	14681 	17731 M. HAJANAJIMUDDIN 	 OC 

440 	14682 	17732 MUNNALAL 	 OC 

441 	14683 	15044 K. PALANIVEL 	 Sc 

442 	14684 	17733 V. B. BAND 	 Cc 

443 .14685 	15045 T.M.RAJAVELU 	 Sc 

444 	14686 	17734 M.PRAGALATHAN 	 OC 

445 	14687 	17735 PRABASH CH. SUR 	 DC 

446 14688 	17736 DINESH KUMAR KEWADA 	OC 

447 	14689 	17737 V. RAMANATHAN IVEA 	 CC 

448 	14690 	17738 A. A. TIKANDAR 	 CC 

449 	14691 	15046 MANISH SAHA 	 Sc 

450 	14692 	17739 C. L RATHORE 	. 	 OC 

451 	14693 	17740 A. SINGA1AH • - 	. 	 CC 

452 	14694 	17741 A. M.VAGHELA'. 	 CC 

453 	14695 	1j 	DEBABAATAP 	P 	Zvn'. '3 	OC 

454 	14 	15047 B. M. S. ARV1ND 	 Sc 

455 	14697 	17743 M.LAGRAWAL 	. . 	. 

456 	14698 	17744 KANHAIYA RAM 	 CC 

457 	14699 	17745 K. A. BHAU 	 . 	CC 

458 	14700 	17746 MONORANJAN PAUL 	 CC 

459 	14701 	15048 JHARI 1J1. RAM 	 . 	SC 

460 	14702 	17747 AM CHANDRAJHA . 	 OC 

461 	14703 	17748 T. RAGHURAM REDDY 	. 	DC 

462 	14704 	15049 S1VARAMANT. 	. 	 SC 

463 14705 	17749 BA8URAO NARAVAN TORASKAR 	OC 
464 	14706 	17750 K V. SAPIASWATHI 	 CC 
465 	14707. 	17751 TARLOCHAN SINCH 	 CC 

466 	14708 	17752 A. RASHAVAN 	 OC 
467 	14700 	17754 G.N.JOSHI 	 OC 
466 	14710 	17755 P. V. S. C. REDOY 	 CC 
469 	14711 	15089 RAM SINGHASAN SUILASAIDYA 	SC 

470 	14712 	17756 GEORGEP.S. 	. 	. 	 CC 

471 	14713 	30027 N.B.I3HQGE 	
0 	 00 

472 	14714 	13739 S. G. SONI. 	 ST 

473 	14715 	17757 RAMACHANDRANG. 	. 	00 
474 	14716 	19134 D.N.PANDEY 	 00 
475 	14717 	17758 G. S. RAMACHANDRA FAC 	CC 

476 	14718 	17759 A. K. CHOURASIA 	 00 

477 	14719 	15050 S.GURUSAMY 	 SC 
478 	14720 	17761 A. PONNAMBALALI 	 OC 
479 	14721 	1505VK.KALIAPPAN 	 SC 
480 	14722 	17762 MOLOY DAS GUPTA 	 OC 

1/02/SO 	12 
1/10/53 	12 
a/14146 12 
4/02/46 12 
1/01/50 12 
5/14151 12 
4/08/47 12 
1/01/45 12 
1/01/52 12 

11/07156 12 
)3101/47 12 
05129154 12 
08/19/51 12 
01/20/56 12 
06/07/46 12 
10/29/51 12 
08/26/49 12 
06/02/37 12 
06/05/51 12 
01/01/52 12 
02/07/45 12 
08/24/49 12 
05/18/46 12 
02/05/55 12 
01/13148 12 
04/10/49 12 
07/24/52 12 
06/07/53 12 
02/18/55 12 
01/01/49 12 
06101/49 12 
11/10150 	12 
02101154 12 
11/12/49 	12 
10/10/54 1 

1 

	

08/13/47 	1 

	

10/28/45 	1 

	

01/13/50 	1 
04/01/53 1 

	

06/10/51 	1 
10/25/52 1 
11/22/44 1 
04/12/47 1 
10/05/53 1 

	

11/20/48 	1 
07/01/47 1 
06/01/47 1 
09/01/45 
02/10/53 
08/27/58 
08/24/49 
01/26/45 
05/25/51 
10/06/56 
10/20/47 
05/12153 
10/24/50 
11/15/45 
06/19/52 

85 	79 
85 	79 
85 	79 
85 	79 
65 	79 
65 	79 
85 	79 
85 	79 
05 	79 
85 	79 
85 	79 
85 	79 
65 	79 

85 , 	79 
85 	79 
85 	79 
05 	79 
85 	79 
85 	79 
85 	79 
85 	79 
85 	79 
85 	79 
85 	79 
85 	'79 
85 	79 
85 	79 

	

85 	79 

	

85 	79 

	

85 	79 

	

85 	79 

	

85 	79 

	

85 	79 

	

85 	79 

	

85 	79 

	

05 	70 

	

85 	IU 
2 	85 	79 
2 85 	79 
2 85 	79 
2 85 	79 
2 85 	79 
2 85 	79 
2 85 	79 
2 85 	79 
2 85 	79 

12 	85 	79 
12 	85 	79 
12 	85 	79 
12 85 	79 
12 85 	79 
12 	85 	73 
12 85 	79 
12 	85 
12 	85 	7' 
12 	85 	7 
12 	85 	7 
12 	85 	7 
12 	05 
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• 
728 

FOX  14729 
• l4'30 

.::.....1?  (. 	14731 
:49Q 	14732 

t-•... 491 	14733 . 
• 	492 	14734 

* 493 	14735 
494 	14736 
495 	14737  
e6 4Z38  

/ 497 	14739 
4f ; 	488 	14740 

499 	14741 
gAr4 	 A742  
501 14743 
502 14744 
503 14745 
504 14746 
505 14747 
506 14748 
507 14749 
508 14750 
509 14751 
510 14752 
511 14753 
512 14754 

' 	513 14755 
514 14756 

- 515 14757 
• 516 14758 

517 14759 
j..t 	518 14760 

519 14761 
520 14762 
621 14762 
522 14761 
523 1476 
524 1476( 
525 1476 
526 1476k 
527 1476 
528 14771 
529 1477 
530 1477. 
531 1477 

( 	532 1477 
533 1477 
534 1477 
535 1477 
536 1477 
537 1477 
538 147 
539 1471 
Afl 1A7 

i. •. 	,• 

1 1 

/ 

'1•' 

'4 

j!1 

I. 

OLFEXM RECYR 

12 	65 	79 
12 	85 	79 
12 	85 	79 
12 	85 	79 
12 	65 	79 
1285 	79 
12 	85 	79 
12 	85 	79 
12 	85 	79 
10 	RS 	7 

25 MAR 2009 

Ic11I 
Ouwahati Bench 

*rri du 
Ce,traI AdrnnstritIvo Thbunal 

& 

NAMI L"I •• 

17763 A. KUMARESAN OC 09/4/49 

17764 RAJESHWAR PRASAD S!NGH OC 02/06/51 

17765 A. R. SHANMUGAMANi 	. OC 05114153 

17766 A. K. PATIL OC 03126153 

17767 6. L. GADHWAL OC 05108/58 

17768 J.ftYADAV CC 07101/53 

17769 NEELAKANTAN NAIR A. K. OC 04/20/51 

17770 AMAR KR. MONDAL CC 12/31147 

17771 SUSANTA KUMAR DOY OC 10/24/52 
17772 S. AEKANTHALINKGAM OC OSf 12/46 

17773 SATISH CHAND RAI OC 02/15146 

17774 RAM CHANDRA PRASAD SINGH CC 02/06/45 

17775 JAI NARAVAN SINGH CC 10101148 

17776 P. SUI3BURM OC 05(21(51 

17777 S. GOPAL.ASU8RAMAN OC 03i02J56 
4 1-'t' oc 06(21156 
t)44 CC 101 01(58 

17647 NITYA GOPAL CHAKRABART1 	OC 

17780 GOVIND SINGH BISHT 	OC 

15054 KULDIPRAJ 	 SC 

17781 P. A. SHUKLA 	 OC 

17782 S.B.H.ZAIDI 	 OC 

17783 G. SIDDULU 	 OC 

15055 V. RANGASAMY 	 SC 

15056 RAM S1J RAT PRASAD 	 SC 

15057 FULCHANO RAVJI JAYAWALA 	SC 
33967 A.SIVARAMAN 	 OC 
33572 *SMT. C. S. DESHPANDE 	OC 

15058 *VANSHI DHAR 	 SC 

17784 S. ELANGOVAN 	 CC 

17785 M. C. NAKRAN1 	 OC 
17581 D. K. SHENDE 	 CC 
17786 S.8.I3AHIR 	 CC 

17577 B. G. ANGOLKAR 	 CC 

17787 S. T. JADHAV 	 OC 

17788 B. MURALI KRISHNA 	 OC 

33599 A.C.CHAVAN 	 OC 
15059 R.S.LAMANI 	 SC 
17789 T. SRINIVASA CHARY 	 OC 
17791 K.V.RAMANAMUATHY 	CC 

I 	17792 M. V. M. SURVA NARAVANA 	OC 

1 	15039 MUN0fl<A RAM 	• 	SC 
17710R.N.GAUR 	 OC 

3 	13872 RAM DAS 	 . 	Sc 
13736 KANAJE SHARANAPPA 	ST 

3 	13737 A. DURAISWAMY 	 • 	ST 

3 	13738 K C KUSALAKUMARI 	 • ST 

D 	32756 PRASANTA DASGUPTA 	. 	OC 

1 	19I12HMDEVKAR 	 • 	ST 

2 	17574 K PRASADA RAO 	 OC
OC 3 	30460 K.LBANSAL* 	• 	• 

4 	30339 P.K.KADARAMANDALGI 	• OC 

5 	30392 AS.BARVE 	 OC 

6 	37424 R KVERMA 	. 	 SC 
7 	30420 R.P.GOYAL 	S. 	

• 	OC 

'8 	30424 D.S.SHEKHAWAT 	 OC 

'9 	30439 V.B.MUNDHE 	 . 	OC 
30 	30467 S.K1AD0E 	 • 	OC 
31 	30486 DHULSHETTE 
32 	30530 U.G.NITURE 	• 	 OC 

12 	85 
12 85 
12 85 
12 85 
12 85 
12 85 
12 85 
12 85 

79 
79 
79 
79 
79 
79 
79 
79 
79 
79 
79 
79 
79 
79 
79 
79 
79 
79 
79 
79 
79 
79 
79 
79 
79 
79 
79 
79 
79 
79 
79 
79 
79 
79 
79 
79 
79 
79 
79 
79 
79 
79 
79 
79 
79 
79 
79 
79 
79 

06/03/53 	12 	85 
09112/50 	12 	85 
07110144 	12 	85 
02113/46 	12 	85 
08f10/51 	12 	85 
10/05149 	12 	85 
07101151 	12 	85 
03126/38 	12 	85 
02115156 	12 	85 
10/03157 	12 	85 
03/31/45 	12 	85 
01/30154 	12 	85 

12 	85 
06t27159 	12 	85 
0'01f59 	12 	85 
06120151 	12 	65 
06101157 	12 	85 
01/15158 	12 	85 
01/30159 	12 	85 
01108/55 	12 	85 
08/23158 	12 	85 
05112/SB 	12 	85 
04/05158 	12 	85 

12 	65 
12 	65 
12 	85 

01/02/56 	12 	85 
05(20/54 	12 	85 
06128155 	12 	85 
04117147 	12 	85 

12 	85 
07101151 	12 	85 
07121146 	5 	87 
07113157 	5 	87 

• 01/18/58 	5 	.7 
06/02)54 	5 	87 
06/10(56 	5 	87 
07111158 	5 	87 
06107159 	5 	87 
01/011,59 	5 	87 
04106/59 	5 	87 
06'08159 	5 	87 
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STNO NAME 

/1526
3 31863 KANHAIYL 00 

03/03/54 4 88 79 

15264 31864 PflAHD"1 OC 
01/12/57 4 88 . 79 

15265 318G5 A.K.TIWAI 
00 07/27/59 4 08 79 

if 
O24 15266 31866 V.S.SONA ANE Guwahat Bench 

oc 0 1 106154 4 88 79 

•,/ / 1025 15267 31867 GUDIPATI SU0RAMANYA? OC 
üi/15155 4 88 79 

1026 15268 3IOGBCLLID00 	
DC 	08/16/42 	4 88 	79 

027 15269 31869 H.MARIYAPPA 	
DC 	01106/54 	4 88 	79 

1028 15270 31870 HARISH CHANDRAPD 	
DC 	07/20/52 4 88 	79 

• 1029 15271 31871 D.S.MAPUSR 	
OC 	07/21/54 	4 86 	79 

• 	- 	1030 15272 31072 R.MUNUSWAtYU 
0 	 OC 	01/07/57 	4 88 	79 

1031 15273 13746 PADMANAV MARAND' 
	 ST 	05/28/44 4 88 	79 

1032 15274 18803 TAR1 SUBBARAO 	
SC 	05/31/57 4 88 .  79 

1033 15275 18884 KANATHAM 	
SC 	07/15/57 4 88 	79 

1034 15276 18885 p.SUNDAflAU 	
SC 	10101153 	4 88 	79 

1035 15277 33593 MORE P.S 	
00 	05/30/57 4 88 	79 

1036 15278 37539 T.P.JANARDN 	
00 	iO/15/41 	4 86 	79 

1037 15279 31073 CHAUDHARI P.H 	
DC 	02/16/57 	4 88 	79 

	

1038 15280 13748 HANUMANTHG0LIL 	
CT 	09/08/48 4 88 	79 

1039 15261 31674 VNAGI REDDY 	
DC 	 4 80 	79 

15282 18066 T.D.WANE 	
DC 	10/17/52 	4 80 	79 

1041 15. 3 	
DC 	01106157 	4 	79 

1042 
15204 31803 .VCNK0'° 	

DC 	01107154 	4 88 	79 

1043 15285 31884 S.K. KNASIM SAHED 	
4 80 

1044 15286 30061 R.L BAIRWA 	
C 	01/07/58 4 86 	79 

1045 15287 31885 MULRBS 	
OC 	06/05/54 4 88 	79 

1046 15288 31886 SHAHABUDDIN KHAN 	
00 	01/01/50 4 88 	79 

1047 15289 31887 V.K. SAIVASTAVA 	
DC 	02101/59 	4 88 	79 

1048 15290 13749 ASIT BARAN MURMU 	
ST 	02101/56 4 88 	79 

	

1049 15291 3I6880HARATBHUSANPAL 	
DC 	 4 88 	79 

1050 15292 31889 B.S. PANICKER 	
00 	11/25/57 	4 88 	79 

I• 	

OC 	06/15/54 	4 88 	79 

1051 15293 31876 VEERALUNGHTAH  

1M 	
1052 15294 31890 GOPALM0RAMPATIL 

	 00 	01/06/54 4 88 	79 

1053 15295 31891 SOMPAPPAEPAIAALI 	
00 	06/13/57 	4 88 	79 

1054 15296 318g2.G.TMfl 	
DC 	01/06/58 	4 88 	79 

1055 15297 3lBO3VISHWANATHtISH 	
DC 	01/01/52 4 80 	79 

0 	1056 15296 31894 H.LRN 	
DC 	00/09/57 	4 88 	79 

1057 15209 31895 MAY TAN00N1M SDDIOUE 	
OC 	04/12/58 4 88 	79 

1058 15300 3l896M.0.SI00 	
00 	08/01/50 	4 88 	79 

1059 15301 31807 DIGAMBERCHNGOPAC}1PANDE OC 	
03/03/56 4 88 	79 

OC 	08126154 4 
1060 15302 31890 Y.N. BAKSHI 	

88 	79 .  

SC 	03/09/48 4 88 	79 

1061 15303 18887 GANTI SUNDRARAO  
1062 15304 31877 SHYAMNANDANPSAO 	

DC 	11/27/46 4 88 	79 

1063 15305 31899 K. BALA 	RAO 	SC 	09103/48 	4 88 	79 

1064 15306 31900 A. RAMAKRISHNARAO 	
00 	04/08/54 4 88 	79 

1065 1 7 31901 NAKHAN 	
, 	 SC 	09/20/55 4 88 	79 

6 	
00 	0 1/31/52 	4 88 

5309 31903 MAUMAR MOURYA 	
Sc 	10/1 0/57 4 68 	79 

1068 15310 3IOO4KHAREN.K. 	
DC .08/16/53 	4 88 	79 

00 	11/10/51 	4 	88 	79 

1069 15311 	31005M•M.PATIL 	0  

1070 15312 -  18889 RMENDRAPRASAD 	
DC 	03/16/53 4 88 	7 

1071 15313 31878 SAMAR BAHADUfl SINGH 	 DC 	05/13/56 4 88 	79 

SC 	05/08/56 	4 88 79 
1072 15314 31906A.K.IND 	

0  

00 	01/06/57 	4 88 	70 

1073 15315 3I879CHANNES  

	

88 	79 

1074 15316 31880 GUM MOHAMMAD 	
0 	 OC 	06/01/52 4  

0 	

• 	 M.SHAM 	
0 	 DC 	03120/59 	4 88 	79 

1075 15317 33742  DC 	12/11/55 	4 	88 	79 

1076 15318 31831 VARGHESEM,\TW  
Sc 	11130/47 	4 	88 	79 

1077 15319 31882 M 	H. ADHABC DAS  SC 10/1 2145 4 80 70 

1078 15320 18890 P.KOTAIAM  
1079 15321 31908 G.MARUTHIRAO DC 09/04/41 

4 88 79 

1080 15322 31909 A.P. MANKAR 	
00 	05/12/52 	4 68 	79 
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STNO NAME 	2 5 	-. 
FEXM 	CYR I1EMAI Cfd\ DUB 	OL 	

- 
RE 
	EMARKS 

32056 SOBAN 

S 	

.i'224 32057 J.R. PAEL 
6225 32058 PUNJAI A.S. Guwatl Benc' 

5 	 S 	6226 	32060 A.V. KR I S  
S 	 16227 33494 N.S. KULKARNI 

• 	 'J86 16228 32061 K. JOHNSON EX-SM 
16229 32062 OM PARKASH NAGPAL 

'j198(3 16230 18909 M. SHIVARAM 
1989 16231 32064 K. DAIVASIKAMANI PILLAI 

j/ 1990 16232 32065 M.S. INAMDAR 
1991 16233 32066 ARUN KUMAR NAIK 
1992 16234 32067 T. RACHAPPA 
1993 16235 32068 R.K.GOYAL 
1994  16236 32069 P.C. JAIN 	 S  
1995 16237 32070 MADI-IUYKAR KAMATh 
1996 16238 32071 P.S. BHATT 
1997 16239 32072 R.K. PANDA 
1998 16240 32073 SHRIDILIP RAIN MISHRA 
1999 16241 32074 NAND KIJMAR 
2000 16242 33487 SHETTARVERAPPA 
2001 16243 32075 N.V. SUMATHI 
2002 '16244 32077 K.V. KRISHNAN 
2003 16245 18910 POP SINGH 
2004 16246 32078 RAM AWTAR 
2005 16247 32079 VITTAL AAO M 
2006 16248 32080 GOPAL KRISI-(AN SHARMA 
2007 16249 32081 S.RADHIKA 
2008 16250 32002 PATILYJ 
2000 16251 32083 t3G. RANINGA 
2010 16252 18911 CH. NAVEEN E3ABU 
2011 16253 32085 GANGADEEN 
2012 16254 32086 M.R. HUNGUND 
2013 16255 32087 GODEVENKATARAO 
2014 16256 32088 V. SREERAMACHANDRAMURTHV 
2015 16257 32089 M.A. KULKARNI 
2016 16258 18912 NIRMALRAM 
2017 16259 33490 N.M. PATHANKAR 
2018 16260 32090 ARUMUGHAM.T.R.  

\/162 62 32 091 BASANTA KUM 
2021 16263 33524 KARTAR S(NGH KATARIA 
2022 16264 32092 B.SRIHARIRAO 
2023 16265 32093 K. N.MURTHY 
2024 16266 32004 J.L. GULATI 
2025 16267 32095 RAVINDRR.AN A 
2026 16260 32096 NARESH KUMAR SIIARM 
2027 16269 32097 Tapncswar mohor 
2028 16270 32008 K.LS. SHANKARA RAO 
2029 16271 32099 D.RAMARAO 
2030 16272 32101 T.SURYANARAYANAMURTHY 
2031 16273 32102 T.BENNET 
2032 16274 32103 L.N. MISRA 
2033 16275 32105 RATCHIN NAIDU 
2034 16276 32106 MJANAY'YAH 
2035' 16277 32107 M.K. BHOJAK 
2036 16278 33401 K.S. PUSHPALATHA 
2037 16279 32108 S.PERACHISELVAM 
2038 16280 32110 R.N.SHARMA 
2039 16281 33492 G.C.VIMAIAME3IKA 
2040 16282 32111 S.P. SINGH 

28 MARCH 2001 	 5 

OO 	oG/0/59 	4 88 	80 

OC 	0.1126/54 	4 88 	80 
C 	08104/47 	4 88 	80 

00 	013i01/59 	4 88 	80 

OC 	09/09153 	4 88 	00 

('C 	08/15/45 	4 88 	80 

OC 	11/15154 	4 88 	80 

SC 	09/23/50 	4 88 	80 

OC 	03110/49 	4 88 	80 

OC 	06/01/59 	4 88 	80 

OC 	06/27/60 	4 88 	80 

DC 	07101/55 	4 88 	80 

OC 	06/05161. 	4 88 	80 

OC 	06102148 	4 88 	80 

OC 	12/26/54 	4 88 	80 

OC 	04/22148 	4 88 	80 

OC 	10/23159 	.4 88 	80 

OC 	07/01156 	4 88 	80 
DC 	03/10/55 	4 68 	00 
DC 	06101158 	4 	88 	80 
OC 	05/21/56 	4 	88 	80 

DC 	08110158 	4 	88 	80 

Sc 	03/10149 	4 	88 	80 

DC 	01/29159 	4 	88 	80 

OC 	09/1 3/55 4 	86 	80 

OC 	02/05/54 4 	88 	80 

OC 	04/15/60 4 	88 	80 

00 	02/27154 4 	88 	80 
DC 	0(il05/49 4 	88 	80 

SC 	03/02/61 4 	130 	80 
OC 	10125/59 4 . 	88 	80 
OC 	04117/50 4 	88 	80 
OC 	05113/55 4 	88 	80 
OC 	08/15/60 4 	88 	80 

OC 	11/17155 4 	88 	80 

SC 	06/20/60 4 	80 	00 
DC 	07119/59 4 	88 	80 

OC 	061105158 4 	88 	80 

OC 	04/29155 4 
OC 	04/07159 4 	88 	80 

SC 	04/04/50 4 	88 	80 
OC 	07/15/57 4 	88 	80 j el 
OC 	03/25/59 4 	88 	80 
OC 	02101148 4 	88 	80 
OC 	11/01/57 4 	88 	80 14 
OC 	12/01/56 4 	88 	80 
cc 	04/01/51 4 	88 	80 
DC 	10/05/b9 4 	8(3 	30 : 

OC 	04/04/51 4 	88 	80 
DC 	08/06/60 4 	88 	80 
00 	05109/58 4 	88 	80 
00 	01/05/52 4 	88 	80 
OC 	07/15/58 4 	88 	80 
OC 	02/10/58 4 	88 	80 

07/02/52 S OC 4 	88 	80 
DC 	10/21/57 4 	80 	80 
OC 	01/10/60 4 	88 	80 
OC 	08/25/58 4 	88 	80 
OC 	02113/55 4 	08 	80 
OC 	09/05/50 4 	88 	80 .4 
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03/(31 
124146 
/02/69 
/30/58 
/07/61 
/0715 9 

3111147 
1/15158 
3/23/58 
4/23/60 
9/05159 
2112/60 
0/08/59 
(8/04/59 
9/0B/58 

)4/19/56 
)3/27/59 
DUOS/GO 
01/06/50 
01/17/54 
01107/52 
01/04/59 
04/16/51 
01/20/55 
07/19/59. 
04/16/44 
07/25/50 
00125156 
0513 1/48 
06/30/59 
01/26/60 
02114/52 
08/1 5/5 
01/09/CC 
07/03/4( 
01/0G/6( 
12/31/61 
03/0415 
06/25/6 

4 	00 
4 88 
4 08 
4 88 
4 88 
4 88 
4 88 
4 68 
4 88 
4 88 
4 88 
4 013 
4 88 
4 88 
4 88 
4 88 
4 88 
4 	138 
4 	88 
4 	88 
4 	130 
4 88 
4 88 
4 88 
4 88 
4 68 
4 88 
4 86 
4 88 
4 88 
4 88 
4 138 
4 88 
4 88 
4 88 

) 	4 88 
) 	4 88 
2 	4 	88 
0 	4 	88 

4 	CE 
4 	8E 
4 	81 
4 	Cl 

.4 	81 
4 8 
48 
413 
4 8 

131 
131 
81 
81 
81 
81 
81 
81 
81 
61 
81. 
131 
01 
81 
131 
81 
81 
Cl 
81 
01 
81 
81 
61 
81 
81 
81 
81 
131 
131 
81 
81 
131 
81 
81 
81 
81 
81 
81 

I 	61 
81 
81 

3 	81 
3 	81 
3 	81 
B 	81. 
B 	81 •  
(3 	01 
8 	01 
8 	81 

18 	131 
(0 	81 
8 	81 

38 	81 
28 	81 
38 	131 
88 	81 
00 	81 
88 	81 

a 	81 
08 	81 

03113159 4 	13 

02128/46 4 	2 
06/30/53 4 
09/28/47 4 
10/05/52 4 	1 

09105/52 4 	I 
06/19/49 4 	I 
06/25/51 4 
10/06/47 4 
07/15/39 4 

02/01/50 4 

01/01/54 4 

Lol 

00 	05 
OC 	01 
OC. 01 
OC 01 
OC 0 
CC 01 
CC 0 
.Sc 	0 
QC 	1 
OC 	1 
OC C 
Oc 
Oc 
3C 
QC 
Cc 
ST 
Oc 
00 
oc 
OC 
Cc 
Cc 
CC 
Sc 
Sc 
00 
Cc 
oc 
Cc 
Cc 
00 
oc 
00 
Cc. 
oc 
00 
Cc 
00 
oc 
00 
00 
OC 
CC 
Cc 
CO 
Cc 
OC 
SC 
CC 
oc 
Sc 
Cc 
CC 
Sc 
cc 
00 

n1 

2 5 MARE L0U9 •  CA 
	DOD 	OLFEXM AECYR REMARKS 

- . L. 	. 	.t NO STNO NAM 

fI7243 33436 V.N.GtI 
17244 32601 AK M SA 	T!7r  

3 17245 
h 

32602 S.P. 
4 17246 18981 R.DU 
5 17247 33533 S.K. MISHRA 

titIC 	AI ITWV 
3006 17248 3603 
3007 17249 .. 32604 KETKAR ANANT RAO 
3008 17250 32605 A. JAY RAM 
3009 17251 32606 M.V. BHAVSAR 
3010 17252 32607 O.P.S. CHAUHAN 
3011 17253 32600 U.S. RAMASAMY 
3012 17254 32609 ANUPAM KR. VEIIMA 
3013 17255 32610 D.SITARAMAI 
3014 17256 32611 RAKESH NARAYAN RAO 
3015 17257 33437 A.D. MAHASHI 
3016 17258 32612 M.SARASWATI 
3017 17259 18982T.SRIKUMAA 
3018 17260 33439 P.S. NIMI3AI1ACI 
3019 17261 32613 C.S. NATRAJAN 
3020 17262 13095 DADU 
3021 17263 32614 M.V. SUBAPA1DU 
3022 17264 32615 G. SAINIWAS MURTHY 
3023 17265 32616 P. GOPAL KAISHAN 
3024 17266 32617 N.N. SARVEY 
3025 17267 32618 ANILKR.S(NGH 
3026 172.68 32619 G.V. NAGESHWAAA RAO 
3027 17209 32620 S. LAUTA 
3028 17270 18983 N.Y. HOTKAR 
3029 17271 . 18984 SANTOSH KR. SAHA 
3030 17272 32621 MAHENDRA NATH SINGH NIRALA 
3031 17273 33441 G.Y. OMARGHEKAFI 
3032 17274 32622 S. KADAR NENA MOHD. 
3033 17275 33442 B.B. UMERJEE 
3034 17276 32623 RAM CHANDER 
3035 17277 32624 TIKAM SINGH 
3036 17278 -  32625 N.VPATIL 
3037 17279 32626 DEV PRIYESH SHARMA 
3038 17280 33448 B. NAAAYANA REDDY, 
3039 17281 33443 U.S. MUJAWAR 
3040 17282 32627 G. GURUVA REDDY 
3041 17283 32628 B R GAIKWAD 
3042 17284 32629 ASHOK KUMAR SHARMA 
3043 17285 32631 AM DAVANI 
3044 17286 32632 S J TRIVEDI 
3045 17287 32633 L A MANDURDIKAR 
3010 17286 32034 VP JADHAV 
3047 17289 32635 RADHA KRISHNA PRASAD 
3048 17290 32630 S ESWARAN 
3049 17291 32637 A. RAJENDRAN 
3050 17292 33449 K. RAMACHANDIIA-U 
3051 17293 32638 P. BALASU13RAMAN1AI1 
3052 17294 18987 NRAPADA BISWAS 
3053 17295 32639 G.V.V. 13HADRAIr4A 
3054 17296 32640 A. JAVARAMAN II 
3055 17297 18908 D.L. RAUT 
3056 17298 32641 SATYA PAL SINGH 
3057 17299 32642 A. VENKATESHARA SARMA 
3058 17300 18989 N. NARAYANAMUR1H'1' 
3059 17301 32643 ANAND SHANKAR GAUR 

(17302 326 	 M 44 BALAI CH. DHOV,'CK 
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25 MAR 2Uua 

:, (T  
'u'.vahati Bench 	 ANNEXJRE 3 

IN THE SUPREME COURT OF INDIA 

(CIVIL APPELLATE SIDE) 

Case No Appeal (Civil) 4339 of 1995 

• 	Petitioner 	:- 	 Union of India, 

• 	- Respondent :- 	Madras Telephone SC &ST Social Welfare 

Association. 

Date of Judgment:- 28.9.2006. 

Bench 	B.PSing1i, S.B.SinhaandP.K. Balasübraznanyan. 
Judgment 	Judgment 

Order in LA 16 in Civil Appeal No. 4339 of 1995 

AND 

IN THE MAITER OF: 

Promotee Telecom Engineers Fonmi and Others 	---- Applicants 
F 

-Versus- 

I .  

Secretaty, Department of Telecommunication and others ---Respondents 

This application for clarification has been filed by the applicant, 

- pursuant to the liberty granted to them by order of this Court dated July 

18, 2003 in Petition for Special Leave to Appeal (Civil) No. 9189 of 

2003 in Promotee Tele corn Engineers Fonim and others Vs. Secretary 

Department of Telecommunication and others. The applicants pray that 

this court may be pleased to clarifv that the observations made by this 

court in its judgment and order reported in (2000) 9 3CC 71 (Union of 

India Vs madras Te!ephone SC and ST Social Welfare Association) dated 

• April 26, 2000 to protect the seniority and consequent promotion of 

• persons who had judgments in their fitvour from the Central 

Administrative Tribuial duly confirmed by this Court which have thus 

- attained finally. 

contd/- page 2 
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Central MffiintstTStIVOThbUflal 

25 MAR 2009 

0.2 9 	\A 

Guwaàti Bench 	.j-pae 2.- 

Thóirieniority and prothotion, therefore, can not be disturbed in 

. anYniaflne wlialsoevei The respondents who have revisea the Senlonty 
listón 22. 16' and 28th March 2ool respectively and purporting to give 
ejfljereto issued the letter dated March 30, 2001, must recognize the 

-f1nlly of the judgments in favour of the applicants and restore them to 
seniority. 

— :To appreciate the controversy it is necessary to refer to the 
: baekground in which this question has arisea 

Thiapplicants aref were members of the Telegrafi Engineering 

coming in to force of the Telegraph Enziiiiering 

Class ilRecnjjtznejt Rules, 1966, framed in exorcise of powers 

dby theprovision to Article 309 of the Constitution of India, the 

poinotlon from the post of erstwhile Engineering Supervisor (Telecom) 

-(Re-designated as Jumor Engineers) to the post of Assistant Engineer was 

_made.Z:j accordancewith the instructions contained inpàragraph 206 of 

L:.stand.Te1eh Manual, Vol IV. These .instr udtions were execure 
- iti5ct105 which governed the field in the absence of statutory rules 

the aforeajd éxècUtjve ffistructionstonwn ed in th ' 
xo1nàfiója:to Class' 	uriàde according o th piinëiplèof 

fitness Those who passed the qualifring examination 

tothöse .vhö ssódtheexanijnatjon on 
- iiieuent ocas1ons, te officials, who passed the examination held in 

the.year 1956 ranked en-block senior to thse whopassed in 1957 

inter-se, however, was determined according to thir 
se!uopty 1ni the..ciire of Engineering Supervithrs However with the' 

contd/-pagc3 
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ME!atiBeflCh 	-p?ge3- 

coming in to force of the Recruitment Rules, 1966 w.e,f June 15, 1966, 

tI1iethod ofdeterinining seniority was changed. It was provided that the. 

-'Engineering Supeivigors must complete 5 years of service to be eligible 

for appeat ing at the departmental qualiting ecainination. The same 

requirement, existed earlier as well as, but wider paragraph (v) of 

Appendix I of Recruitment Rules, the eligibility of candidates for 

cnsideratjon of the DepartmentalPromotion Conunittee was to be 

prepared in accordance with the instructions as may be issued by the 

Government from time to time. Accordingly, the Government of India, 

Department of Communications issued instructions dated June 28, 1966 

-prisclibing the procedure for the preparation of eligibility list of the, 

officers for being placed before the Depaxtnientai Promotion Committee 

The instnwtions required the preparation of a separate list for each year of 

-r-recnutment Paragraph (V) of the instructions provided that all officers of 

ticufar year of recruitment! appointment, who had qualified in the 

examination, would rank enbiock semor to those officials of the same year 

of recnutment/appointrnent who qualified in subsequent examination 

•Lwould thus appear that in the matter of promotion the emphasis shifted 

from the year of passing the examination to the year of recnutment/ 

appointment of the candidate concerned. 

LL1nthe yea 1981 one Shri .Parmananda Lal (1966 batch) and 

Sin-C Erg Mohan (1965 batch), both of whom qualified in quahtijing 

examination held in 1974, filed two writ petitions complaining of their 

placement in the eligibility list below the last man who passed the 

qualifmg examination in 1975 The department contended that the 

eligibility list had been arranged the basis of seniority based on the year of,  

con 



Ic 
C 

-page 4.- 

recruitmeijt and ignorin,g the year of passing the qualifyin departmental 

examination, UR required by the Recniitment Promotion Rules of 1966- 

The Lucknow Bench of Allahabad High Court considered the submissions 
urged before it in the light of the Recruitment Rules of 1966 as also the 

Rules of 1981 and paragraph 206 of the P & T Manual and concluded that 
those who qualified in the departmentaj examination earlier were entitled 

to be promoted prior to those who qualified later, irrespective of the year 

of their initial recnjitmenL It was held that paragraph 206 of the Manual 
was not in conflict either the Rules of 1966 or 1981 but was supplemental 

to thoseRules. Relief was accordingly granted to the writ petitionera based 

on the interpretation of the Rules and paragraph 206 of the P & T Manual. 

Petitions for Special Lre  to Appeal were preferred by the Union 
of India challenging the afbresaid decision of the Allahabad High Court 

which were numbered as Special Leave Petition Nos. 3384/ 3386 of 1986. 

By order of April 8, 1986 this court dismissed the special leave petitions 

observing as lilows'- 

"Special leave Petition is dismissed on merits. In the facts and 

Circumstances of the present case, we are not inclined to interfere with the 

judgment of the High Court except to a limited extent" 

It is the case of the applicants that followizig the judgment of the 

Allahabad High Court several petitions were allowed by the Principal 

Bench, Central Administrative Tribunal seeking identical relief 

The Principal bench by a detailed order of June 7, 1991 allowed 

the applications and issued directions for re-fixation of seniority, keeping 

in yew of the relevant recniitrnent rules and paragraph 206 on the manual. 

contd/- pig 5 
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of the Principal Bench, of the Cenfral Administrative Tribunal 

j' iated lime 7 1991 was challenged before this court both by the Union 

of India and Junior Telecommunication Officers Msociation (India) 

représenttn the of some of the aggrieved ofileers The Special Leave 

Petition Nos. 19716/ 19722 of 1991 were dismissed on January 6, 1992. 

..Wh'le dismissing the special leave etitions this court observed:- 

."The special petitions are directed giInst the judgment 

of the Central .Adnuius$rative Tribunal. Principal Bench. Delhi dated 

June J 1991 The Principal Bench has followed the judgment of the 

lahabad High court in Writ Petition Nos. 3384-86 of 1986 decided on 

February 20, 1985 S I., P (C) Nos 3384-86 of 1986 against the judgment 
i. of the Allah bad High Court have already have been disnussed by this 

court on April 1986.We see no grounds to interfere Special Leave 

— petitions are dismissed." 

,Subequety, the same eions were again aed before this 

court inl993 Supp4) 5CC 693 (Jor Telecom Officers Fonun and 

öthejVs-. Union of India and others).. This Court while dismissing the 

wrifpetttion beibre it observed - 

1iouh learned counsel for the partlea  have refened to some 

- judgment on the questions of res-judicata, constructive re-judicata and 

the 'bmding nature of a precedent, we do no think it Is necessary to refer 

- to any of those judgment as in the facts and circumstances of this case and 
/ 

froz what we have noticed above we are satisfied that the issues which 

.L11 1the petitioners now wish to. raise had . been agitated direcly and 

:snbtantially not only by JTOA, which was espousing their cause in 

the earker.htigataon right up to this court, but also by the Union of India. 
- 	 / 	

cont- page 6 
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•..:.ordermade  by this court in S.L.P.(C) Nos. 3384-86 of 1986 

itfèrm with the judginiit of the Aliahabad High Court to a limited 

exteiitis an order made on the merit of the case as is qwte apparent from 

used in that order and is a bindling precedent The issues 

.--.were again raised and agitated by the Union of India as well as 3TOA in 

"SLP(C) Nos 19716-22 of 1991 against the judgment of Principal Bench of 

CAT.dated June 71 1991 unsuccessfully. Those judgments have settled the 

ófl1roversy and have become final and bmding in respect of the questions 

.debated therein and the issues settled thereby and as it was observed by a 

: ot1tton Bench of this Court in Makhanlai Waza-Vs- State of J & K, 

Jh.JJnion.. of India and its officers are boundto follow the cams even if 

the :iuembers of the Forum or a mnjoritv of the Engineers were not 

ihdiiduaHy prt.ies in the case before the Allahabad High Coui-t Since the 

- issues now raised have been agitated twice over, it is not pernusible for 

the petitioners to once again reagitate the matter by coming now under the 

:- cloak of a Forum. The preliminary objection, therefore, must succeed and 

is -iheld. The writ petition is accordingly held not maintainable and 

dismissed?" 

Th applicants contend that following: the judgment of the 

-AIlahabad High Court and the Supreme Court, the Benches of the Central 

f AdIn1mstratIve Tribunal decided a laxge number of cases In some of the 

1:;cassappeal were preJerredby the Union of India before thiscourt which 

erejectedby this court. The applicants have referred to the judgment 

ofthiscouit in 1994 Supp (2) SCC 222 (Telecommunication Engineering 

ceAssciation (India) and another Vs Union of India and another), 
i 	tviéwofthe. 

rO8tdkpage7 
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-by-this court by dismissa( of the special leave petitions .The Tribunal in 

that case had held that the decisian of the Allaliabad Bench in the case of 
/ 

PM*manada Lal and Brij Molian and the judgments of the Thbunal 

following the said decision lay down goodjaw and constitute good 
,. 

 
-PrecedMLII to be followed in similar case. The Tribunal accord ogly 

rejected the content ions of the appellajj to the contrary and fbrthor hold 

/ - thatliaving wged before the Supreme court their various contentions, and 

their S LP s having been disnussed, they could not agitate the matter 

beibre the Tribunal. This court observed:- 

foras the first point is concerned, it appes that the 
: 	enônjsts filed pJel proceethn 	though Junior: Telecom 

- Officers' Forun -Vs -Uniøn of India and this court (J S Verina and Anand, 

J J)m an elaborate judgment took the same viaw as that of the Alhihabad 

-high Court noticed by the Principal Bench of the Tribunal in the 

afbraid case of Paramanada Liii and Brij Mohan winch has become 

and ha been upheld by this court on merit It is thus not necessI-y 
H to dw lion the first question decided by the PrincpaJench any further." 

It would thus appear that this court upheld the view of the - 
Alhahabad High Court in the case of Parmallada Liii and I3rij Mohan. 

This view was upheld by this court dismussnig the special leave petitions 

against the said judgment The same view wa reiterated by this court in 

1993 Supp(4) SCC 693 (Junior Tel 	Officers Forum -Vs - Union 
and others and 19047  Supp (2) 3CC 222 (Telecommunication Engineering 

Service AssoQlatJon(Jndta) and another V Union of India and another.  

- 	 cont- page 8 
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It appears that the Madras Telephone S.C. & ST Social WelThre 

• Association had flied a writ petition before the Madras High Court with --s' 

prayer that the eligibility list must be prepared by determining the 
aeniotity on the basis of confirmation as Junior Engineer. That list should 

- form the basis for premotin to Class II Service. The writ petition stood 
transferred to the Centj-aj Admini -atjve Thbunaj and the Thbunaj by its 

• 	indn 	frtd fl mhr 11  1986 heild that the vesir nf rnjjfinpnt fnr ---------------- -- 
-- the purpose of seniority is Oxftmeotw and irrelevant and accordingly 

directed that the eligibility list be arranged according to the year ofpassing 

- the qualifying examination. As amongst those who passed the examination 

L in the same year, the list should be according to their merit as seen fr om  
the marks obtained in the examinaflo The judpment of the Tribunal was 

challenged before this Court in Civil Appeal No. 4339 of 1995 and the 

judgment of this Cowt is reported in (1997) 10 SCC 226 (Union of 

India Vs Math-as Telephone S.C•& S.T. Social Welihre Association and 

another). This court held;- 
/ - 	

- - 'Prom the afbresajd clause read with instructions, it is clear that 

the eligibility lists have to be prepared accdrding to the year of 

- recruitmenI appointment. The respondenra case, before the Tribunal 

however, was that the said lists should be prepared not with reference to 

- the year of recruitment! appointment \but with reference to the year of 

confirmation. The Tribunal neither accepted their statement nor did it 
• uphold the department's case, but directed that these lists should be 

prepared on the basis of the year of the passing of the departmental 

- qualifying examination and not the basis of the year of recruitment! 

-. appointmnt. In our opinion what the Tribunal has done really amounts 

to rewriting the rule which should not have beendone by it The appeal is 

cout4t- page 9 
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accordingly allowed. +he order of the Thbumd is set aside For the same 

- reaona me order &snussing the review flied by the Union of india, by the 

ThbuanL is also set a side. No costs." 

In Civil Appeal No. 4339 of 1995, the notice of this court was not 

drawn'to earlier judgments of this court, wherein the Allahbad High 

Court view had been approved, namely, the order of this court dismissing 

- the special leavo petition in Paramanada Lal and Brij Mohan case, and the 

judgments reported in' 1993 Supp (4) SCC 693 (Junior Telecom Officers 

on1m and others Vs Union of India and Others) and 1994 Supp (2) 222 

(Telecommunication Engineering Service Association (India) and another 

Vs Union of India and another. The judgment of this court doe.s not notice 

In view of the earlier judgments of this cowl and the later 

judgmentin Civil Appeal No 4339 of 1995 which apparently took a 

c 

	

	- contrary view, the Union of India found difficulty in implementing the 

:0rder. of this cowl and, therefo, it filed an application for clarification 

- whichl ,came ,  to be disposed of by this court along with other applications, 

petItions and' civil appeals by ,  a common judgment reported in 

(2000) 9 5CC 71 (Union of India Vs Madras Telephone S C & S T 

Social Wetfhre Association) 

: 
Shorn of unnecessary details this court took the view that the 

judgment of this court in Civil Appeal No 4339 of 1995 reported in 

(1997) ioSCC 226iaiddownthe correctiaw. lidid not approve the vieW 

.ofth':Ai1thiabadHigh:Court óber ing thatoiice tbe;satutory recruitment 
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- iules came in to force and the procedure as prescribed under the said 

Rules for preparation of eligibility list of officers for, promotion to Inc 

Engineering Service, Class IL by Notification dated lime 28 1966, it is 

ihat procedure which has to be adopted and the earlier Administrative 

AaWnction contained in paragraph 206 of the P& T Manual caniot be 

adld to. It obgerved that the voutrw y conclusion of the Allahahad High 

• 	.:Court 

 

was undoubtedly incorrecl However, it made a pertinent 

t -observation with which are concerned in the instant application While 

.. uphoidmg the correctness of the law declared in 1997 (10) SCC 226, it 

,as clarified as follows 

"We, however, make it clear that the persons who have airead) got 

•4.thebenefit like Parainanda Lal and Brij Mohan by virtue of the judgment 

mtieir fIvotfl-  will not suffer and their promotion already made will not 

be aflcted by this judgment of ours" 

: rthe same. judgment this courraiso disposed of theappeal 

prefn-ed by Paramanada Lal which was directed against the order of 

• 	 •.CentraJ Administrative Tribunal dated April 11, 1997. Paramanda Lal had 

- approached the Tribunal challenging the order of reversion because of 

judgment of different Tribunal and of this court. Ths court observed that 

rthough Ihe correctness of the view in (1997)10 5CC 226 had been 

,. upheld, promotions already effected pursuant to the judgment of the 

Allahabad High Court which was upheld by this court by dismissing the 

Special Leave Petition filed by the Union of India will not be altered in 

any manner That judgment having attained finality and Paramanada Lal 

$havmg received the benefit of the said judgment and havmg been 

promoted, could not have been reverted because of some later judgments 

.iiti.pei1 
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and directions given either by the Thbunal or by this court It accordingly 

iashiiig the order of reversion and also clarified that the seniority of 

.L. Piwatanada Lnl in the cadre of Assistant Engineer, fixed on the bisis of. 

thedtrettions of Allahabad HiØi Court, after dismissal of the leave 

petition against the same by this court, is not liable to be altere.d by virtue 

of difibrent interpretation., being given for flxation of seniority by 

different Benches of the Central Administrative Tribunal. The applicants 

.olairn that their cases are also siniilar and in flwt identical to that of 

Parnianand Lal and Brij Motion.. In their cases as well, the High court of 

-CAT have rendered judgments in their fbvor pursuance to which they have 

T already promoted on the basis of their seniority determined in accordance 

with the principles of laid down by the Allahabad High Court Thus, they 

• 

	

	are coveted by the observation earlier quoted in this order wherein it has 

clarified that persons who have already got their benefits like 

I Parainand Lal and Brij Mohon by virtue of the judgment in their ihvor 

will. not sufler, and their promotion already made will 'not be affected 

by that judgment 

On behalf of the Union of Ina three maln objections have been 

raised. In the first instance, it is submitted that this court should not 

---i enterlam an apdication for clarification three and a half years after 

judgment of this court dated April 26, 2000 Secondly, It is contended that 

the applicants are seeking clanfkation from this court to the effect that 

thoiigh a part of the seniority list should be prepared in accordance with 

paragraph 206 pf the P & T Manual, the rest of it be prepared in 

accordance with the 1996 Rules Since the larger bench held that 

the statutory Rules of 1996 Will supersede the adimpstrative nsfructions 
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contained in the Manual, there is no need to undertake this exercise as it 

• would result in unnecessary complications. Lastly, an objection has also 

been raised on the ground that in the case of'Shri Pramanand La] this court 

hadprotected his seniority as well as promotion but in the instant case 

only the promotion has been protected and not the seniority. 

So fr as the last subniission is conceme& we consider the 

submission to be hyper technical and do not deserve serious consideration. 

If the promotions have been protected, it is only on the basis of seniority 

determined by the concerned authority in accordance with the principles 

laid down in e&lierjuthments. 

So flu-  as the question of delay is concerned, the applicants 

have explained that after the judgment of this court, they have not been 

sitting idle. They have referred to have various proceedings takeii by them 

before this court, before the Central Administrative Tribunal, New Delhi, 

and thereafter before the High Court In fIwt, while disposin* of their writ 

petition, the Delhi High court in its order of December 16, 2002 observed 

that since the issue involved interpretation of the judgment of this court in 

(2000) 9 8CC 71 (Supra) the petitioners were free to approach this court 

seeking clarification. The applicants, thereafter, filed a Special Leave 

Petition No. 9189 of 2003 which was withdrawn by the petitioners with 

liberty to seek clarification of the judgment and order .  of this court. 

We are, therefore, satisfied that this application can not be rejected on the 

ground of delay. 

contdf- Page 13 
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estion than arises as to thethr the 	iicant can claim the 
- protecfidn OX their seluoruy and CUflseque, Piomotlon on the Dasis of 

observation and the clarification containj in the judgineut of this court 
'çpotted (2000) 9 SCC 71 HavinR considered all respects of the matter 

.we are satisfied that those whose cases staiid on the 1ootjg as that of 
iArwnanand Lal cannot now be adversIy aflbcted by re-detezinat10 of 
their senIority to their 

dsadvmftP relying on later judgment of this court 
rCANO 4339 

ofJ99s repoi in (1997) 10 SCC 226 (Supra) as affirmed 
Z...bythj court in its judgment reported In (2000) 9 3CC 71 (Supra). 

..Wö; therefbr. direct that such of,  applicant *hose seniority had 

been determined by the competent authority, and who had been given 

1fjt of .seui?rity and promotjg of purswwt to the orders passed by 
- Courts or Tribunals follo,jp 

the principles laid down by the Allahbad 

Court and approved by this court, which orders have since aftained 

finality, cannot be reverted with retrospective effect The determination of 

'then- seniority and the consequeat promoon having attained finality, the 

:!I!! lid down in later judgment will not adversely affect their cases. 

:Thj 'ourt has clarif, .clarjfled the poéitjon in its aibresaid 
jüdjme, The observation made by this court while disposing the appeal 
of Parmafland Lal is also pertinent This court clearly laid down the 

ip1e that the seniority fixed on the basis of the directiong of this court 
4icJ had attained finality Is not liable to be altered by virtue of a 

differeat Interpretation being given for fixation of seniority by dif!reut 

bniies afmø5j Conseqnsntjy, the promotions already effected ;ntbe 

.basis of seniority determined in accordance with principles laid down in 

câniS/-'pg 14 
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-the judgment of, the Allahabad High Court can not be altered. Having 

- ieard to the above observation anti cianficaflon we nave no doubt that 

•zuvh of the applicants whose claim to seniority aud-comequent promotion 
• 	 -. 	 • 	• . 	. .. 	. 	 • 	•t 	 __•1.v•__ _/-_• on the bI5 oi the principles laut CIOWR in me A1IflflD841 nign uourus 

• 	 judgment in Pramanand Lal's case have been upheld or recognized by ,  

Court or Tribunal by judgment and order which have attained finality will 

not be adver_ly effrcted by the contraly view now taken in the judgment 

reported in (1997) 10 SCC 226 ,  Smee the nglit of such applicants were 

•deterined in a duly conitated proceeding, which determination has 

#ind finality, a subsequent judgment of a cout or Tribunal taking a 

oñtiiy view will not adversely effect the applicants m whose cases in 

orders have attained finality. We order aecordingly. Before parting with 

thijiidgmant we may observed that we have not laid down any principle 

or law having universal application. We have  only clarified and given 

eflct to an earlier iudinent of this court rendei ed in an extraordmaiy 

-situation. 

/ 0 

• 	
0 	/ 
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uwahat Bench No. I 28/2003-STG.11 
ovemment of India 

Ministry of Communications & Information Technolpgy 
Department of Telecommunications 

421, Sanchar Bhavan, 
c 	20-Ashoka Road, 

New Delhi-HO 001. 

OtJ\ 	 Dated theo 	rch, 2007. 

\The Chairman &naging Director, BSNL, New Delhi. 
2. 	The Chairman & ManagingDirector, MTNL, New Delhi. 

5ubect Order dated 28/09/2006 of Hon'ble Supreme Court of India in I.A. No. 16 in 
— 	C.A. No. 4339 of 1995 - implementation regarding. 

1 am directed to say that this office has received a large number of 
representations from many officers requesting for extending the benefits of Hon'ble 
Supreme Court of India's order dated 28/09/2006 in I.A. No. 16 in C.A. No. 4339 of 
1995. In this connection, it is intimated that as per legal advice received by 
Government, the benefit of the aforesaid judgment IFe admissible to the 
applicants who were party before the Hon'ble Supreme Court.  

2. 	The above position may be suitably brought to the flotice 01 all concerned. 

il 
0 

If 

Yours faithfully, eMDavid I 
Under Secretary to the Govt. of India 
Tele No. 23036282/Fax No. 23716099 

•1 	. 
	 1 	 WO 
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1642308/08/56..538.6  

7 R.L. Kaul 
	r;;1SI 
	 5138.7 

rIChandra 
Parsai Prakast16523  06/12/51 5138.8 

I 

/ 

( 	
No. 15.28I2003 ST 1  

Government of India  
Minist of Comm icatioflS & Information TcchnolOg 
- 	Department ofTelecOmmUflatbons 

421, Sancha-r Bhavan, 
20-Ashoka Road, 

Lr New Delhi-hO 001. 

Dated the 19th May, 2008. 

wat Bench 
Office Order 

o.248/2007 in I.A. No. 16 in C.A. No. 4339 of 1995 implementation 
regarding. 

ornp1ianCe of Hon'ble Supreme Court order dated 25/03/2008 in L .A. No. 16 
o. 4339 of 1995, the seniority of the following 45 TES Group '13' officers whp - 
oncrs in the C.P. No. 248/2007 is revised as under 

Name 	Staff 	Date of 	Revised 	Remarks 

[S / Shri / Smt. 	No. 	Bih 	Sen. No. as 
per the 

order dated 
2532008 

Janakyjagadish 12760 23/09/48 	5138.1 

2 Anthony B. 	15787 05/02/48 	5138.2 

3 G.R. Kulkarni. 	15903 18/10/50 	5138.3 

4 Suresh 	Kumar 15983 12/10/54 	5138.4 

Kulshreshtha 

5 DalvirAggarwal 

	
+01701/55 	5138.5 

Above Shri M.R. Belani 
—1—scri. No.5139  
Below Shri Haridoss S. I 

(Sen. No.5 138) _J 
Above Shri M.R. Belani 

(Sen.NO.5.139) 
Below Sen. No.5138.1 
Above ShIiM.R. Belani 

(Scn.No.5 139) 
Below Sen. No.5 138.2 
Above Shri M.R. Belani 

- (Scn.No.5139) 
Below Sen. No.5138.3 
Above Shri M.R. Belani 

Below Sen. No.5 138.4 

Phri M.R. Belani 
n.No.5l39) 
Sen. No.5138.5 
hri M.R. Belani 

rAb:o:v(e 

(Sen.No.5139)
ow Sen. No.5138.6 

 Shri M.R. Belani 
Sen.No.5 139) 

Below Sen. No.5138.7 

Contcl ... 2/- 

! 



I 
/ Si. Name Staff Date of : Revised 	kcn ê 

No [S / Shri / Smt ] No Birth Sen ?o as 	\ 
per the 

order dated 
2513/2008 	 . 

9 Ranbir Singh 16526 10/12/56 5138.9 	Above Shri M.R. Bcl 
: (Scn.No.5139) 

Below Sen. No.5138.8 
10 Harcharan Singh 16588 08/10/45 5138.10 	Above ShriM.R.Be1ani 

Lahri S (Sen.No.5139) 
Below Sen. No.5 138.9 

11 Chuni Singh 16590 11/12/48 5138.11 	Above Shri M.R. Belani 
.(Sen. No. 5 139) 

Below Scn.No.5138.10 

12 R.N. Kuchai 16701 20/04/49 5138.12 	Above Shri M.R. Belani 
(Sen.No.5) 

Below Scn.No.5138.1 I 

13 M.Nagarajappa 
• 

16735 08/11/55 5138.13 	Above ShriM.R.Belani 
(Sen.No.5139) 

Below Scn.No.5138.12 
14 Azad 	Singh 16740 28/01/50 5138.14 	Above Shri M.R. Belani 

Chaudhary 
• 	. 

. (Sen.No.5139) 
Below Sen.No.5 138.13 

15 S.N. Raina 
• 

• 

16744 20/03/50 5138.15 	Above Shri M.R. Belani 
(Sen.No.5139) 

. 	 Below Sen.No.5 138.14 
.16 B.P. Sinha 	. 

• 
16811 06/10149 

. 
5138.16 	Above Shri M.R. Belani 

(Scn.No.5139) 
Below Sen .No.5138.15 

17 Anup 	Kumar 17228 16/05/58 5138.17 	Above Shri M.R. Belani 
Kharb ., (Scn.No.5139) 

Below Scn.No.5138.16 
18 Pradip Kumar 16821 09/09/5 1 5138.18 	Above Shri M.R. Belani 

(Sen.No.5 139) 
Below Scn.No5 138.17 

19 Rabendra Singh 16824 05/01/53 .5138.19 	Abovc Shri M.R. Belani 
(Sen.No.5 139) 

Below Scn.No.5 138.18 
20 G. Bhimappa 16851 08/04155 5138.20 	Above Shri M.R. Bclani 

(Sen.No.5 139) 
Below Sen .No.5 138.19 

21 Kamal 	Kishorc. 16852 . 30/10/51 5138.21 	Above Shri M.R. Belani 
Rawat (Scn.No.5139) 

Below Sen .No.5 138.20 
22 L.D. Koul 17285 19/07/49 5138.22 	Above Shri M.R. Belani 

• S  S 	(Sen.No.5139) 
S Below Sen.No.5138.21 

- 	 • - 	 S . 	 • 	 • 	

. 	 Contd ... 3/- 
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U"' 
. 	'azi Shamsudin, 5138.23: 	Above Shri M.R. Beinni 17305 	09/04/48 

• Jp No 5139) 
. 	

Below Scn.No.5138.22_ 
. .. 

\M. Singh• 
. 

5138.24 	Above Shri M.R. Bclani 17477 	01/03/53 
(Scn.No.5 139) 

BcløwScn.NO.5138.23 

] 	\ 	Lhari Lal 17503 18/02/55 5138.25. 	Above Shri M.R. Belani 
(Sen.No.5 139) 

___________ Below Sen.No.5138.24_ 

Gade  5138.26. Above Shri M.R. Belani E17671022/ 06/57 
(Scn.No.5 139) 

Below Sen,No.538.25J 
adan Singh' 30219 02/05/52 5575.1 	Above Shri B.C. Biradar 

(Sen.No.5576) 	j 
• 	 . 	.•. 	. 

S  

. 	. Below Shri M.S. Kanthi 
• 

/ 	 . . (Sen.No.5575) 
A.D. Babladi 	. 30797 22/07/58 5575.2 Above Shri B.C. Biradar 

(Scn.No.5576) 
Below_Sen.No.5575.1 

Virender Prakash 30815 31/10/59 5575.3 Above Shri B.C. Biradar 
(Scn.No.5576L__. 

Below Scn.No.5575.2 

3 L.M..Bastikar 	.• 30817 10/05/59 5575.4 Above Shri B.C. Biradar 
....;.•. . 	 . . 	: • (Scn.No.5576) 

Below Sen.No.5575.3 - "...........
. . 	. S  . 

31 

. 

C.A. Waremani ... 30879 24/02/58 5 5575.5 H Abovc Shri B.C. Biradar 
(Scn.No.5576) 	- 

Below Scn.No.5575.4 . . 

32 
S 

V.K. Mahuli 	. 30908 15/04/60 1 	5575.6. Above Shri B.C. Biradar 
(Sen .No.5576) 

Below Sen.No.5575.5 ____ S . 	 ' 	 S  • S 

33 Rajendra Prasad 30989 i 01/07/58 . 	S 

5575.7 Above Shri B.C. Biradar 
• . • (Sen.No.5576) . 

Below_Sen.No.5575.6 
34 Rakesh 	.Kumar 19142 12/04/61 5575.8 	' Above Shri B.C. Biradar 

. Tanwar , S  , 	 . 
, (Scn.No.5576) 

BelowScn.No.5575.7 
S  . 

35 Ravinder 	Singh 31055 27/.01/61 5575.9 
__ 

Abovc Shri B.C. Biradar 
Panwar ,: . (Scn.No.5576) 

Below 'Sen.No.5575.8 

36 Krishnamurthy, 31067 20/08/54 5575.10 	• 

___ 
Above Shri B.C. 'Biradar 

Adiga 	• . 	. . . (Sen.No.5576) 
Below Sen.No.5575.9 • 

, ___________ 

37 BrijcshTyagi 31068 01/08/58 5575.11 Above Sliri B.C. Biradar 
• (Scn.No.5576) 

I_'  , -_
S • BelowSen.No.5575.10 

Coritd ... 4/- 

w .•. 
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Nculic 	Stasf 	DateoflPtdI inax 

/ No 	[S / S1i / Smt I 	No 	Birth 	Sci\OaS 

orccr dtLd 
________ 25/3/2008 

38 Mohindra Pal 	32237 	 6890 1 	Above ShriAVI 
Kulkarni (Sen No 6891 

Below Shri L S 
Srivastav (Sen.N.o.6890)jJ 

39 AjaySharma 	32331 01/05/61 	68902 	Above ShnAV 	$J 
Kulkarni (Sen No 6891) 
Below Sen.No.6890.1 j J 

40 Chandra Bhuvan 32345 1  24/05152 	6890.3 	AboveShri A.V.  

Singh Bisht 	 Kulkarni (Sen No 6891) 
Below_Sen.No.6890.2 

41 TribhuwanSingh 32434 15/06/53 	6890.4 	Above ShriA.V. 
Kulkarni (Scn,No.6891) 
Below_Scn.No.6890.3 

42 Amarjcct 	Kaur 32450 13/04/62 	6890.5 	Above ShriA.V. 

Beth 	 Kulkarni (Scñ.No.6891) 
Below Sen.No.6890.4 

43 Surcsh 	Chand 32457 28/12/59 	6890.6 	Above Shri A.V. 

Bhardwaj 	 Kulkarni (Scn.No.6891) 
Below_Sen.No.6890.5 

	

44 Anil Gupta 	32531 	 6890.7 	Above Shri A.V. 
Kulkarni (Sen.No.6891) 
Below_Sen.No.6890.6 

45 SatyaPaiSingh 	32641 .25/06/51 	6890.8 	Above'ShriA.V. 
Kulkarni(SenNo.6891) 

	

' 	 S 	

' 	 BelowSen.No.6890.7 

2. 	Office Order No.' 15-28/2003-STG.II dated 20/01/2007 & 09/03/2007 may be 
treated as cancelled. 

• 	

' 

• 	 [B.M. David] 
Under Secretary to the Govt. of India 

• Tcle No. 23036282/Fax No. 23716099 

To, 	 . 
The CMD,BSNL, New Delhi. 
The CMD, MTNL,' New Delhi. 	. 

Copy to :- 	. 	. . 	•. 	S 	 .. 

Executive Director, MTNL, New Dethi/Mumbai. 	- 
ADO (Pcrs.II),.BSNL CO, Statesman House, New Delhi. 
Shri Azad Singh Chaudhary, PrcsidcnC Prornotcc Telecom Engineers Forum, 
114, H- 17, Sector-7, RQhini. New Delhi- 110 085. 	. 

S re dra Patel] 
Scction'Offi er (STG.Il) 

TeIc No. 23036 100/23355758 
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)rmatlon lechnology 
unicationS 

- 	421, Sancharl3havafl, 
20-Ashoka Road, 

	

New Delhi-hO 001. 	2 

Dated the 21st May, 2008. 

Subject : Order dated 25/03/2008 of Hon'ble Supreme Court of india in C.P. 
No.248/2007 in I.A. No. 16 in C.A. No. 4339 of 1995 - 

-. 	implementation regarding. 

The l-lon'ble Supreme Court in its order dated 25/03/2008 in C.P. No. 
248/2007 in I.A. No.16 in CA No. 4339 of 1995 has clarified that 'it was 
jecif1ca1lv held by this court in its order dated 28/09/2006 that such of 

the employees whose claims for seniority on the basis of the Quaflfyig 
year had become 'final because of the orders of the courts, should notjbe 
disturbed on accounts of its subsequent judrnent dated 26/ 04/2000". 
Accordingly, the seniority of the following 9 TES Group 'B' officcrs who are 
petitioners' in CWP No. 13/2007 filed by Shri Sbha L1T&ihcrs in the 
Hon'ble High Court of H.P. at Shimla and who had obtained the orders in their 
favour on 2'77T92iiT311/HP/91 from Hon'ble CAT, Chandigarh Bench 
for fixation of their seniority'.ofl the basis of'qualifyiñg year on the principles 
laid down by Allahabad High Court in P.N. Lal case is revised as under :- 

SI. . 
No. 

• 

Name 
[S/Shri] 

Staff 
Na. 

Date of 
Birth 	' 

. 	Revised 	, ' 

Sen. No. as 
per the 

order dated 
25/3/2008 

Remarks 

]Ram
____ 

Prakash 
Gupta 

16586
______ 

20/12/52 . 5138.9.-i 
' 

Above Sen. No.5138.10 1 	' 

Below Sen. No.5 138.9 

2 
• 

'Vishwa Nath 
Sharma 

16806 01/12/49 51315.1 

__________ 

Above Sen. No.5138.16 
Below, Sen. No.5138.15 

3 Chint 	Ram 
Sharma 

16842 
. 

15/06/58 5138.19.1 , 

'. 
Above Sen. No.5138.20 
Below Sen. No.5 138.19 

4 

5 

Sohan 	Lal 
Sayal 
Jitender 
Kumar 

1.17-119 
' 

30661 

15/09/49 
' 

12/04/53  F Above Sen. No.5138.22 
Below Sen. No.138.21 
AbovCSCfl.NO.5575.2 
Below Sen. No.5575.1 

6 Nirdosh 	Kr. 
Modgil 

30810 '02/06/54 5575.2.1 
. 	

I 
Above Sen. No.5575.3 
Below_Sen._No.5575.2 

Contd. ..2/- 

1' 

'. 

\ 



/ 

/ 
Guwabail 

Si 	NameStaff 	Date of 	Revised 	Remarks No 	[S/Shri] 	No. 	Birth 	Scn. No. as 	. 	. 

	

perthe 	 q .  
order dated 	. 
25/3/2008 	. 	. 

7 Ved Prakash 30838 21/12/49 	5575.4.1 	Above Sen. No.5575.5 ____ Kaushik   	Below Sen. No.5575.4 8 Pran 	Nath 30892 02/03/45 5575.5.1 	Above Sen. No.5575.6 ___ Sharma______ 	Below Sen. No5575.5 
9 Bhavanj Dutt 31012 02/01/50 	5575.7.1 	AboveSen. No5575.8 ___ Shartha 	BclowScn. No.55757 

Under Secrctay to the Govt. of India 
Teic No. 23036282/FaxNo 23716099 

To, 

	

1. 	The CMD, BSNL, New Delhi. 
J 	2. 	The CMD, MTNL, New Delhi.  

-1 



LW6  

Mohall chandra Modk, 
roll: ADT (Staff), Circle Office, 

Panba7.ar, Guwallati - .781 001 

To Ti le Sccrctaq, 
Department of TcicCO1fl11tOflt 

Sanchar Bhawa1, 
20 - AshOka Roa(, 
NCvDclhj_ 110 O 01  

Centit AdminlstmtivThbunaI 

2 5 MAR 2009 

Guwahati Bench 

moo 

çl'hrotlgh Proper Channel) 

Sub: 	
MODIFICATION OF SENIORIT\' IN THE SENIORI'I'Y LiST OF 
TES GROUP 'IV. 

Respected Sir, 
I would like to bring the following few pointS and facts fnr your kind 

co nsideration and favorable order please. 

The DOT vide its Order No. i S23(2003ST1I dated 20101/2007 and 09/03/2007 have 

revised the seniority of some of TES Group B' officers. In this list 
sOnIC Of officers who 

are junior to me in all respects were made senior to me. 

1 represcitted to DOT and requested (lint those officers can not be made cnior to me 
because I am senior to them in all respectS whether it is year of rccruitm('flt or passing 
the qualifying cxamiflatibhl for promOtiOU to TES Gr. 'B' and I am a similarly placed 
person whose seniority attained finally through llon'blc Principl 

Bench CAT order 

dated 28/09/1992. 
3• It was not on the decision of DOT that I got my seniority and subsequentlY the 

promOtiOfl to TES Gr. 'B' vide I)OT Order No. 241/94_STG1 dated 
27/05/1994 but on 

the order of IIon'bte principal Bench CAT dated 28/09/1992. 

Though I am similarly placed persOfl1 
DOT did iot revise my senioritY instead placed 

some of my juniOrs above inc anti denied mc justice. 

Now I represCilt against this order. Instead of providing me justice1 DOT vide its order 

No. lS28/2003STG 	datcd 1910512008 
have again, placed alo( of junior officers above 

mc. These nil officers are jutitior to me in all respects..his is clear from the detnils given 

below. 

Contd ...... Page-2 

S Sciil 'i' rroin 
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- 	 I.-. 	•"'."IU11UU .WQV WHOSC 
Seniority has been revised are junior to me in all respects i.e, whether it is seniority 

on the basis of recruitment year or seniority based on passing the qualifying examination 
and that great injustice has been done to me. DOT can not apply two set of rules specially in 
finalizing t!ic seniority ofsiniilarly placed officers. This a simple case of (lcnyiiig mc natural 
justice and snatching away my fundamentai rights. 

In view of above I again request to kindly revise m)' seniority, 
pbCC me above all my juniors, do justice to me and restore my dignity. 

DOT has already been (lirected to protect the seniority of similarly placed 
l)CrsOns by various court judgments but DOT fails to be impartial and is denying me justice. 
In case DOT still denies me justice I will have no. alternative but to aI

) proach the Court of Law.. 
Thanking you, 

\'onrs faihfuhly, 

Dated atGuwahati, the 10/09/2003 

Staff No 17727 
Copy to: 	 •ADT:(Staff), Circle Office, Guwahati 

1. The Director, I 11W, BSNL Corporate Office, Bliarat Sanchia, Bhiawari, 
Janpath, New Delhi - 110 001. 

S ScnI To From 

\t. 

- -.- 	 - - 
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U#Wk kI4  00  

BI [ARAT SANCHAR NIGAM LIMITED 
A (;vcn1nCn$ of Iniiia Entelrr ic) 

CORI'ORATE OFFICE: 1'ERSONNEL BRANCH 
491 floor, Bhirat Sanchar Bhawan, Janpath, New I)clhi- 'I 10001 

1: 

1/ 

The undersigned is directed to state that as per the decision of the :ompctent Authority 1 adhoc 
promotion of Execu(ivcs(TES Group I) absorbed in BSNL has to be considered The 
Executives falling in the zone of cosideration fixed for this purpe ;e arc to be consid4::cd for 
the proposed promotion.i'he detail are as under 

No.412-06/2008-Pers-1 	 Dated 

To 

All I leads ofTelecont Circles & 
Other Administrative Units of BSNL 

Subject: Promotion of Executives JES Group'ffto STS(DE) gradt on Adhoc 
l3asis-calling of ACRs and Screening Commitlee report. 

25 MM 

uwattti Bnh 

I. The Executives (TES Grp ) from seniority No.12204.2 against the 'ame of 
Shri.Rajinder Singh(Staff No.33941) to the seniority No.14001 against t se name 
of Shri.l3adhe Prakash Eknath (Staff No.30304) for OC/SC and from 'eniority 
No.20061 to 2446 for ST have to be considered on the basis of igilance 
cicarancc,seniority and fitncss.The starling and ending seniority Nos wih in the 
zone of consideration for OC,SC&ST candidates are .; under: 

SL.No. Seniority numbers for Seniority numhesf r Seniority mmFer.] 

LL2.c SC 	J for ST  

L - Pom To From 	To From 	Fo 

1. 12204.2 1 12204.2 	I40Q 20061 	1 21456_J 

The Executives (1ES Grp B) who are senior to the. ones covered in the aforesaid 
zone and were not considered for promotion in the past may also be co:isideted. 

Only those Exccutivies(FES Gip I) who have bcn absorbed in BS1IL are to be 
considered only.ltowcver,seniority of the Executi'es(TES Grp 'IS),w'u are senior 
and are not being considered due to non-issuance of their Presidcnti:.1 Order will 
remain undisturbed as this proposed promotion bcng effected is of ad-hoc basis 
only. 

fr 
Only those ExccutivcsTES Grpi3) who have put n six years of eli.b1c length of 
regular service as on 30.9.2008 shall be considert.. 

ACRs for the last live years i.e 2003.041 to20t 7-08 may be furnished to the 
Corporate Office. 	 . .. 	 - 

tv 

•. 	I 
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Ceitttal 

25MAB 

The tabulation shcets may also be furnished indicating the grading of hc vario 
Executives cUES Grp l5) duly checked nd signed by a ofliccr of th rank nj wahati Bench 
below DGM(Admn) of the Circic coiiccrcd:Whilc indicziiing the gr3dtn_-
there are more than one ACR in a particular year then in such cases the period 
wise grading is to be indicated in the Anclosed proforma in the MS Ece 
!brmat.Examplc indicated in the said format may be followed by all the 
circles.Circics are advised to retain the photocopies of the ACRs for their u;e tll 
the proposed promotion job is completed by the Corporate ONce. 

CCJMs arc requested to direct their Vigilance Officers to E.Mail the Vigilance 
status of the Executives (TES Grp i in the zone of consideration to exprdite the 

process of Vigilance clearance required for thepurpose. 

Above exercise may be completed by the Cirtles in a Time Bound manner and may 
depute their rcprescntative(not below the rank of SDE(Admn) to hand over the ACR 
dossiers alongwith the soficopy of the iabulation sheet in Cl) to this office lutest by 
I 5h  of March,2009. 

The copy of the seniority list of zone of considcration(12204.2 to 14001) is 
enclosed for rcfcrencc.Corrcctions and Omissions in the seniority list may be 
intimated to this ollice at the earliest. 

For any assistance AGM(DPC) may be contactcd over phone NO.09868170090. 

B. Si ndranat h 
AsctLCscricral Manager(l)l'C) 

Encl:As above. 

Copy to: The Chief Vigilance Officer,BSNL ,Statesman 1lous,13arakhamba Road for 
information w.r.t para 8 above please. 

.1 
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\77 
117/ 
-'77 
177 

I' 
P1 
77 
77 
77 
77 
77 
77 
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77 
77 

- 

j 	24'J 	
1M.V!' 1 	

.77

77 

)2 %3246 	
vttvt.A lt'i 	

O.07/ 

ö: 	3247 	

(,L9',hl1. 
S 	- 

 

8 	

R7 - 

%6 	9 	I888 	VI 0 	

ICC 110/1//1 /2 4 	
1 

-- 	

/ 195 2 

225 132482 %81%J 	
11 	 1O 	2L3iL! 	

l3 	0 	 + D 

26 	248'1 19090 	
SAT RtM 	

t12I3/ 	
9 	

wa aLl eC 

28.2 i9O9 	
D.C. 	

I 

248.2 18981 	
R.DUMI 	

CC 	/30/19 	
88 

8237 	48.25 19125 	
B.C.BARU 	

1 	30 9 56 

82 	13248.25 19126 	

17 357 

8239 13248.2 %9%27 	

SI 	11/03fl 

8240 13248.2 19128 	
K. OEORI 	

51 	08 06 956 

8242 13249 	
30079 	

A.Ot% 	
IO/0B/55 	

87 	77 

9243 %3250 	
30080 	

DC 	12/2611949 s 	87 	7 

fl74t32S% 	30083 	
IE 	

OC 	W/0111955 $ 	
97 	77 

13252 3008 	

CC 	
87 	7 

	

30082 	

DC 	l/t9S2 

13253 3008 	
HAPi 	

0U SI'U 	OC 09/09/1951 	
87 	17 

13254 30086 	
SUMM.1 	

CC 	
7 

13255 	30087 	
v.RACfstD 	

DC 	02I2'•/' 

T 3256,l 300 	
M.S.t" 	

%OC 	6!01119 	
a 

- 13251 	YI3 	
C 5.SANG Rt\0 	

CC
oc 

 

37 	30090 	8IDM r.M411 SItIGlI 	
01/18/ 955 

CC 

56 13259 	30092 	R.V.MI\JU 	
DC 03IO1I19_ $ 

?58 13263 30095 	
?DAOSR V5AUI b/ OC 	

,I01152 5 

259 13764 30096 	

OC 03(06/1956 5 

2 	13265 30097 	
SHIV 'JM 	

DC 	
5 

62 %32 	300 	
IJ1HAtSV. 	

. 	OC 	05(10/1954 5 

1264 13/49 301W 	
IANAAO 	

CC 	12/09/1957 

3245 \37.70 	30102 	i.V.G't 	
OC 	

S 

	

-- 	- 

	

i_ 30103 GUP 	
OC 08/I I / 1957 5 	- 

	

132/2 	30104 	

OC 06101/1952 5 

8268 13273 	
30105 	

15%A 	.K 	OC 	0b110/1954 5 - 

	

8269 13274 	
30106 	

%O 	09/06.11954 5 

	

6271 13277 	30108 	
A%DA 	

06/20/19 	S 

8272 132/8 30162 	
M.8.BA 	

5C 	10/02/1956 S 

82/3 l279 	
30110 	

11/10/1954 5 	- 

827 13260 3011% 	
UM 	

DC 	
4/1951 S

MILAp 

8276 13282 	
30113 	

CC 	06(05/1954 'J 

8277 13283 	30II 	

CC 	01/05/1951 5 

8279 3285 	
335L4 	K.SEE1A. 	

OC 07/1511955 5 

8281 13288 	
30116 	SHAItHS 	

OC 06(01/1956 5 

8292 13289 	
30117 	

OC 07112J1956 5 

8284 1313 30119 	
CG 1O4AR 	

DC 	
5 

8286 %35 3012% 	
COU01"•1 	

DC 12fl2(195' S 

8267 13296 30122 	
G.VEA1ESVJAAR/O 	

OC 06/13/1956 5 

9288 13297.1 30124 	
s.V.PME 	

QC 0110511956 5 

8289 13298 30125 	

DC 10/02/1954 

8291 13299.1 30127 	
8.C.?J'1' 	

CC 	08,01/1953 5 

8292 13300 30128 	
A.D.OA 	

OC 0B/19119 

8293 13302 30129 	
D.S ° 	

CC 10/01/195% 5 

82'14 13303 30130 	
UMMJ1 AWAI4II 	

CC 06i071195 

8296 13307 30132 	
SHI/PR!0C1 	

OC 03/0111952 5 

	

0298 13310 	
30133 	

DC 04101/1952 5 

	

8299 %3311 	
33836 	

KW/.AR JAIN 	DC 

	

8302 %33%7 	
30138 	M.v.cH0P 	

OC 09/24/1957 

j33%8 30139 	
PAJM1WRDO 	

CC 	10/11/1951 

8305 13319 	
3011.0 	

GAU SHNR 54HA 	
OC 04/15/1949 5 

.1 

I. 

Nt -. 	..- 	......... 



TA 

25 	
2.009 	\ 

wabati Bench 	HARAT SANCHAR NIGAM LIMITED 
[A Government of India Enterpns e ] 

CORPORATE OFFICE: PERSONNEL BRANCH 
4 th 

Floor, Bharat Sanchar Bhawan, Janpath, New Dethi-li000l 
fridla 13 roid b nd 	--- - 	.-:- 	.-. 	_-]- 	-- 	

---. 	 -..-.- 	---.--. 	 -.-. 

(8. SUR1NDRANATH) 
A G 1-1 -  Pers. (DPC) Encl:-As above. 

Copy to: The Chief Vigilance offlcer,BSNL,Statesman House,Bara)amba Road for 
information. 
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I J: 
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I. 

No. 4 12-06/2008 - Pers. (DPC) 	
Dated; /0.2.2009 

To 
All Heads of Telecom Circle & 
Other Admiinjstrative UnIts of BSNL 

Subject :- Promotion of TE$ GP-B to STS grade on Adhpc basIs 

In continuation of this office letter even number dated 6.2.2009t 	ACRs for the last five - 
years I.e 2003-04 to 2007-08 of the following officers may also be furni5:hjth the tabulation 
sheet for promotion from TES Gr B' to STS grade on adhoc basis. 



- I 

From 

To 

ALOK KAR, 
Sr. SDE,BSNL, 
R.T.T.C, 
Guwahati - 781007. 

The Director (HRD), 
BSNL Corporate Office, 
Bharat Sanchar Bhavan, 
Opposite Hotel Janpath, 
.Janpatli Road, 
New Delhi - 110 001. 

25 MAR 2009 

uwahati Bench 

(Through Proper Channel) 

Subj: 	Prayer for Justice in Seniority in the seniority list of(TES Gr-B) 
officer - regarding promotion of executives (TES Gr-B) to 
STS(DE) Grade on Adhoc basis - calling of AC'Rs and 
Screening report. 

Ref: 	BSNL Corporate Office Letter No. 412-06/2008-I 1 ers-I dtd. 06/02/2009. 

Respected Sir, 

I would like to bring the following few points and facts for your 
kind consideration and favourable order please. 

That Sir, my representation dated 10/09/2008 regarding 
modification of seniority in the seniority list of TES Gr-B officers was 
forwarded by the Circle Office, Guwahati, vide this office letter no STES-
4/46/(Seniority)/56 dtd. at Guwahati 24/09/08. Instead of providing me justice 
(i.e, without modifying the seniority list of TES Gr-B officers) ACRs for 
promotion toihe cadre of STS Gr-A (adhoc) have been called for where some 
of my juniors colleagues name appeared at SI No. 8216 ,8217, 8225 and 8232 
respectively vide your letter under reference. These all officers are junior to 
inc in all respects. This is clear from the list details given below 

90) 	 Conid ...... 2 
' 
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From the list given above it is evident that all the officers 

mentioned above 
whose seniority has been revised are junior to inc in all 

respect ic, whether it is seniority on the basis of recruitment year or seniority 

based on passing the year of qualifying exa,niflati011 and that great injustice 
has been done to me. This is a simple case of denying me natural justice and 
snatching away my fundamental rights. 

In view of above, I ferverentlY request you to kindly revise my 

seniority, place me above all my juniorS in the said list, and do justice to me 
and restore my dignity. 

Sir, I will be highly obliged to be grateful to you if you could 
please convey your kind order for doing the needful. 

Thanking you, 

Place: Guwahati 
Dated at: 16/02/2009 

Yours faithfully, 

(Alok Kar) 
Staff No. 17538 

Sr. SDE, R.T.T.C, Guwahati 

Cony The General Manager (Personel), BSNL Corporate Office, 
4th Floor, 

Bharat Sanchar Bhavan,JaflPath,Ne' Delhi — 110 001 -) for kind information 
and necessary action please. 

The General Secretary, AIBSNLEA, New Delhi - 110001 - for 
kind information and necessary action please ?  

S Sen/Scrap 

.4,  

S. ,. -.,  

II 	4 
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A4NiU (2. 
From 

Mohan Chandra Modak, 
ADT(Staff),BSNL, 
Circle Office, 
3rd Floor, Panbazar, 
Guwahati — 781 001. 

ctr.l 	intStrt'° Thbu113 
Cent& 

25 MAq, 2009  

To 
	 uwat'ati BenC' 

The Director (IIRD), 
BSNL Corporate Office, 
Bharat Sanchar Bhavan, 
Opposite Hotel Jan path, 
Janpath Road, 
New Delhi— 110 001. 

(Through Proper Channel) 

Subj: 	Prayer for Justice in Seniority in the seniority list of(TES Gr-B) 
officer - regarding proPnotion of executives (TES Gr-B) to 
STSCDE,) Grade on Ad/toc basis - calling of ACRs and 
Screening report. 

Ref: 	BSNL Corporate Office Letter No. 41 2-0612008-Pers-1 dtd. 06/02/2009. 

Respected Sir, 

I would like to bring the following few points and facts for your 
kind consideration and favourable order please. 

That Sir, my representatio 	dated 10/09/2008 regarding 
modification of seniority in the seniority list of TES Gr-B officers was 
forwarded by the Circle Office, Guwahati, vide this office letter no STES-
4/46/(Seniority)/56 dtd. at Guwahati 24/09/08. Instead of providing me justice 
(i.e, without modifying the seniority list of TES Gr-B officers) ACRs for 
promotion to the cadre of STS Gr-A (adhoc) have been called for where some 
of my juniors colleagues name appeared av Sl No. 8216 ,8217, 8225 and 8232 
respectively vide your letter under referehce. These all officers are junior to 
me in all respects. Ti: is is clear from the iist details given below 

Conid ......2 

S Sen/Scrap 

• .•: 	 •, •, 

.. 	I, 
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• 	 I ________________________________________ 

	

SI no. of 	Staff I 	Name of the 	Cat Rec Qua 	Senio 	Revised 	._Remar:ks- 

a 	the list 	No. 	Officers 	e 	tt. 	lify 	riy 	Seniority 	
' 

	

called for 	 (Sri/Smt.) 	gor Yea 	ing 	No. 	No. 

vide BSNL 	 Pas 	rev isio 

• 	 06/02/2009. 

J 	CO Letter 
No.412- 

	

sed 	n) 

• 	 promotion 	 r 	exam (before 

 

/ 	06/2008- 
Tu w at'l l'crs-1 dtd. 

1 	Not 	17727 MOHAN 	 OC, 79 	85 44676 	 ACRs not called 

	

Included 	 ClIANDRA 	 Revised 	for promotion 
MODAK  

T 	8216 	18886 T.D.WANE 	79 	88 	15282 13249 	ACRscalledfor 
promotion 

3 	8217 	18888 RAM DAYAL 	OC 79 	88 	15308 1 13249 	 -Do- 
4 	8225 	18913 B.THYAGARAJAN OC 80)88 	16261 1 13248.2 1 . 	-Do- 

	

8232 	18981 R. DURISAMI 	_ 	88 	17246 113248.2 1 	- Do - 

From

the list given above it is evident that all the officers 
mentioned above whose seniority has  been  revised are junior to me in all 
respect i.e, whether it is seniority on the basis of recruitment year or seniority 
based on passing the year of qua! j/jing examination and that great injustice 
has been done to mc. This is a simple case of denying me natural justice and 
snatching away my fundamental rights. 

In view of above, I ferverently request you to kindly revise my 
seniority, place me above all my juniors in the said list, and do justice to me 
and restore my digit ity. 

Sir, I will be highly obliged to be grateful to you if you could 
please convey your kind order for doing the needful. 

Thanking you, 
Yours faithfully, 

Place: Guwahati 
Dated at 16/02/2009 

(M.Cro)~d\a ,~)   
Staff No. 17727 

ADT(Staff), Circle Office, Guwahati 

Cony to: 
The General Manager (Personel). BSNL Corporate Office, 4th  Floor, 

Bharat Sanchar Bhavan,Janpath,New Delhi - 110 0014 for kind information 
and necessary action please. 

The General Secretary. AII3SNLEA. New Delhi - I 1000 14 for 
kind information and necessary,  action please. 

S Scn/Scrup 

1. 

• :.. 	• 	
• 	 * 



() 

From 

DEBABRATA DAS, 
Sr. SDE,BSNL, 
0/0 the GMTD, 
Silchar - 788 001. 

To 

j 	 The Director (H.RD), 
BSNL Corporate Office, 
Bha rat Sanchar Bhavan, 
Opposite Hotel Janpath, 
Janpath Road, 
New Delhi —110001. 

•uj9 

TUA
watati Befl 

(Through Proper Channel) 

Subj: 	Prayer for Justice in Seniority in the seniority list of(TES Gr-B) 
officer -9 regarding promotion of executives (TES Gr-l3) to 
STS(DE) Grade on Adlioc basis - calling of AC'Rs and 
Screening report. 

Ref: 	BSNL Corporate Office Letter No. 412-06/2008-Pci -s-I dtd. 06/02/2009. 

Respected Sir, 

I would like to bring the following few points and facts for your 
kind consideration and favourable order please. 

That Sir, in this list (vide your letter under reference) some of 
officers who are junior to me in all respects were made senior to me. Instead of 
providing me justice (i.e, without modifying the seniority list of TES Gr-B 
officers) AC.Rs for promotion to the cadre of STS Gr-A (adhoc) have been 
called for where some of my juniors colleagues name appeared at SI No. 
8216,8217, 8225 and 8232 respectively vide your letter under reference. These 
all officers are junior to me in all respects. TI: is is clear from the 11sf details 
given below :- 

? Ct) 
Contd......2 

S Sen/Scrap 

• •.. 	• 	 • 

,. 	.• • 
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Ceiflra 	min)rtftJ, Th't,. 

OJ I P : 1 1 11 r 
	 OJ0'22GOJI 

	
/ 5 MH I LuUi 

Guwahatj Bench 

' 	SIN0 Cf 	Staff t Name of the 	Cte !Rectt IQuali 	Senio Reved Remarks 

No. 	the st 	No. 	I Ofltcws 	çjar\j 1'yar 	fyng 	rity No seniority 

called for I 	(Sri Srnt) 	 Exam 	(befo 	No. 

Promotion 	 pass 	re revi 

vide OS1L 	 ed 	Sian' 

COletter 	 . 

/ 

ill.). 
06I20O- 
09 Pers-1 
dtd 
flfllflflIflIlIlfl  
Not - 7742 	DEBABRATA CC 1979 
ncludd DP.S 

12 	8216 13836 LT.D WANE 	OC I 197 

3 	821 	 L 13889 RAM DAYAL OC 1279 
4 	8225 	18913 	 00 	180 
5 	8232 	18981 	 OC 	'1981 

•1 	 . 
1985..4 14595 No'. 	ACRs not 

revised 	c.alled for 
.LI!0m0 ti0 fl 

19n8 	12132 112249 	1 ACRs 
called for 
aromotiori 

1988 /b30 13249 _- do- 
1988 	16261 13248.2 	- do - 
198 	17246 1 13248.2 	- do 

From the list civeit above, it :s evident that all sue olTicc:s mcntioncd in the senal 2.3.4 and 5 above, 
vhose seniority has been revised urc junior to me in a' rcspc.1. v.'cther semoritv on the basis of rruitrncnt 

year cr snorirv besed on year of aassingthc qualifying xamir.c.t.'n and that reat injustice has been done :o 
me. This is a simple case of denying me natural justice and snatching away my ftmd.amental rights. 

In viev, of above. I reverntiv request Oti to be kinc' enough to revise my seniority and place rue 
ull iii., (IIIIUIS II ilii: 	1IL) li'i AIKI do justice to iiie 

Sir. I shall be high!v obliged to be grateful to you if t,u could p.case coney your kind o:der for doing 
the needful. 

'frank: n  

Yotis faithfully. 

Place: Silchar  
Dated at 1(,  02 21)C9. 	 ,.. 	') g_ ;0j?1Y.Q 	' 

(DEB:\BRATi\ DA) 
S;iff No 17747 

Sr Sl)k, 010 (iMID, Siklai 
Copy to: 

I'lic General Manui ti 	:.'izJ•. lsNl. ('pc'at (3111cc. 4Ih l'kior. Sanchar 13havui. Jajrptli. 
New Delhi - 110001 . 'r kind t:rI. 'matiôn and ii cc'ssrv actions p1cae.. 

2) 
 

The Gcnral Secrct. 'diS\LEA. N ew Dc.zii - 110 001 for kind inIorniatou and necessary 
aerions please. 

(L)L13AI3RATA DAS) 
Statii\o 17742 

• :•., 	r ., 	I * 
I. 

ii, 



From 

MAHESWAR BHUYAN, 
Sr. SDE,BSNL, 
0/0 the GMTD, 
Tezpur. 

 

(i 

 

25 h\R 

 

To 

 

TUITWaiiati Bortch 

 

The Director (HRD), 
BSNL Corporate Office, 
Bharat Sanchar Bhavan, 
Opposite Hotel Janpath, 
Janpath Road, 
New Delhi— 110 001. 

(Through Proper. Channel) 

Subj: 	Prayer for Justice in Seniority in the seniority list of(TES Gr-B) 
officer - regarding promotion of executh'es (TES Gr-B) to 
STS(DE) Grade on Adhoc basis - calling of ACRs and 
Screening report. 

Ref: 	BSNL Corporate Office Letler No. 412-06/2008-Pers-1 dtd. 06/02/2009. 

Respected Sir, 

I would like to bring the following few points and facts for your 
kind consideration and favourable order please. 

That Sir, in this list (vide your letter under reference) some of 
officers who are junior to me in all respects were made senior to me. Instead of 
providing me justice (i.e, without modifying the seniority list of TES Gr-B 
officers) ACRs for promotion to the cadre of STS Gr-A (adhoc) have been 
called for where some of my juniors colleagues name. appeared at Si No. 
8216,82 17, 8225 and 8232 respectively vide your letter under reference. These 
all officers are junior to me in all respects. This is clear from the list details 
givelz below :- 

Contd ...... 2 

S Scn/Scrap 

U 

I. 	. 



Slno.7 Staff 	Name of the1 Cat Rec Qua 	Seniosed 

thc list 	No. 	Officers 	C 	tt. 	lily 	rity 	Scniority 	 it4'\ 

called for 	 (SrIJSmt.) 	gor Yea 	Ing 	No. 	No. 
r exam (before 

promotion 	 y  

vide BSNL 	
Pas rcisio 

CO Letter 	 sed 	n) 	 2 

No. 412- 
06/2008- 

Pcrs-I dtd. 	 . 	 . 	 '3uWahatI B8nC 

06102/2009. 	 .' 

Not 	17778 MAHESWAR 	OC 79 	85 	14738 	Not 	ACR.s not called 

Included 	BHUYAN 	 t . Revised 	for promotion 

2 	8216 	18886 T.D.WANE 	OC 	88 	15282 13249 	ACRscaflcdfor 
• 	 promotion 

3 	8217 	18888 RAM DAYAL 	OC 79 	88 	15308 13249 	 -Do- 

4 	8225 	18913 B.THYAGARAJAN OC 80 	88 '16261 13248.2 	-Do- 

5 	8232 	18981 R. DURISAMI 	OC 81 	88 	17246 13248.2 	- Do - 

From the list given above it is evident that all the officers 
mentioned above whose seniority has been revised are junior to me in all 
respect Le, whether it is seniority on the basis of recruitment year or seniority 
based on passing the year of qua! jfying examination and that great injustice 
has been done to me. This is a simple case of denyingme natural justice and 
snatching away my fundamental rights. 

In view of above, I ferverently request you to kindly . revise my 
seniority, place me above all my juniors in the said list, and do justice to me 
and restore my dignity. 

Sir, I will be highly obliged to be grateful to you if you could 
please convey your kind order for doing the needful. 

Thanking you, 
Yours faithPly, 

' 

Place: iahai- 
Daed at: 16/02/2009 	'i.  

(Maheswar l3huyan) 
Staff No. 17778 

Sr. SDE, O/o the GMTD, Tezpur 

Copy to: 
The General Manager (Personel), BSNL Corporate Office, 41h Floor, 

Bharat Sanchar Bhavan,Janpath,NeW Delhi - 110 00l for kind information 
and necessary action please. 

The General Secretar', AIBSNLEA, New Delhi - I 1O001- for 
kind inforrnation and necessary action please. 

S Sen/Scrap 

. •f 

• 	 - 	 -.• 	 - 	 •.- 
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25 MIR 2009 

Ck , 	irt 
1 	 6uhti Bench 

lluMATTER OF:- 

I 	' 	. I
J 
 I T 	 - 

I. 1W1 ?OK NW., 

SOB of late AtI Chandra Kar. 

House No. 15 Al, ShkrNaar 

Maudam, P.O. Guw1iati- 34 

District Knmrixp, Assam. 

2. SIU - 1 Mohon c.handra Modak 

Son of late 5uthrshan Modak 

Triveni Compkx, Flat No. bOlD, 

Adabari Tinali. P.O. (iuw113ti42 

District Karnrup, Aani. 

3. Shri DbobrataDas 

Son of late Debendra KunLur Dai 

House No. 1 Al. Shankar Nair, 

Udayan Complex Das Coony 

Post Office Silchar-5. 

District Cachar, Asam. 

4. Shri Mahervar Bhuyau. 

Son of 1te Bhugi Ram Bhuyan, 

Barahalia, P.O. Tezpur. 

District Sonitpur, Assarn. 

C 

I ,  

1• 

1ON1. 
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2 5 mAR 	2J9 

Bench uwahati 
"1 

1. 11, 111oll ofindia. 

1tpretd ivy 	Secnt1ry to th 	(3cwt. of India. 

of Comit mi 	Ltiw Nw D11m4) 

The Under .ecretary to the (Iovt. of India. 
/ 

DepRrtrneat ofTeleco nimunication&, 

Mm&ry of C 	xnlUfltCLth oin. Nuw Dottm- L 

Bhiw1 Senchar N(xm Li mi led, 

(Reptusoutd by ;ho (1;ainiiau-Cutn-Ma nain 	t}iretor 

rarnt 	nnchirNigiini i.irnile'i, }3h1-1 Stuichur BhuwuL 

.Tinpcmth, New Dehi-U0 OUT 

4, 11v Dirior (mD), 

Uhinral Saitchnr 11i gun Lin1ted. 

Hliitrnt Snchar I3hWan, Jnnpnth. 

New Dhi-1 10001 

'110 Asaigt?.nt Goneral MaQcr (DP('), 

Bbrnt Snnch.rNiarn Limited, 

Bhnrat Sanc)nr 13hwti. Jaiipnth. New De1hi1 10 001. 

tlir ChfGenrn1 Mmar, 

I3hnrnt SaILdur Nui Liicd, 

Aisazn Telecom Circle, Puibiziic, 

P.O. Guwahnti-1, Dntnct r:iimni,, :133nRI. 

/ 
w-nk 4: 

Mwt -- 



WP(C) No.985/09 

iT 
H N'BLE 1R.'JUST CE RANJAN GOGOI 

9.3.2009 

Heard Mr S Chakrabl rty, 	learned 	counsel 	for 	the 
petitioners and Mr MF Das, learned Standing Counsel 1  BSNL. 

By 	virt e 	of t e 	notification dated 	301 	October, 2008 
issued by the Govern nent of In ia in the Ministry of Personnel 1  
Public Grieva ces & Flensions, t e provisions of Section 14(3) of 
the Administrz'tiv'e Trit unal Act, 985 have been made applicable 
to 	the 	Bha at 	Sa ichar 	Nic am 	Limited. 	In 	the 	above 
circurhstarjce the oetitioners will 	have 	to 	approach 	the 
appropriate B nch of the Centr I Administrative Tribunal in the 
first instance and, th€. eafter, 	if hey continue to feel aggrieved 
they may move the Di ision Benci of this Court. 

The writ petitio , therefor , is not being entertained with 
!eave 	to 	the petitio ers 	to pproach 	the 	learned 	Central 
Administrative rribuna. 

The wri petThon 
, 

'sclosedt terms of the above 

.1 

• 	: 

/7 	 L. 

- 	- 	 - 

A 

i.oti i 	i 	UI icer Serial 
No. 

Date 

3 

25MA 	 ' 

TZT4 
'3uwahati BOflCh_,J 
iTcenotcs, rcporic, orders or proecding 

with signature 
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_ip 	CO P4 

çERTIEO TO BE TR/—sqP'L 	 6' 
9\ 

r 	 Superintendent (copying"SeCtiOfl) 
Gauhati High Court 
f\uthorisedU/S76ACI1, 1872 
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I - 	t 
From:. Shri Sekhqr Chaicraborty, Advocate. 

c3allhati thh Court. 
Guwahati- 1. 

To;- 	The Central Govt Stinding CounseL 
- 	Central Adminiatratjve Tribunal, 

(iauhati Bench, (Juwahati. 

Subject:- OA No. 	of 2009 
(Shri Alok Kar and others - Applicaut. 

Union of India and others.. Repondent. 

Ju 4  

Kindly take notice that an original application is beinz flied on 

behalf, of the app!icnts in the above case. A copy of the original 

upplicalion is ene1oed hertwith for &vour' of your information and 

necrv action pleaae. 

Kindly acknowledge re'eipt 

Dated, Ouwahati 	 Yours faithfully 
The 1farch, 2009 	 (_AC 

(Sekhar Chakraborty), 
Advocate, 

Received copy 

Gov( 	ingCouel, entra1 	S 
Centñil Adnijajgtratjve Tribunal, 
(Jaulmti Bench, (3uwahati) 

( 


